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MOTION  OF THANKS  ON  THE  
PRESIDENT'S       ADDRESS—Contd 

MR. DEPUTY CHAIRMAN: Well, if that 
is agreed, we will sit through lunch. As 
announced, the Prime Minister would 
intervene in the debate at 5 P.M. and I would 
request the Members to keep some time limit 
so that all persons who want to speak, are 
properly accommodated. Mr Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West Bengal): 
No, I want to speak later. 

SHRI K. K. MADHAVAN (Kerala): I want 
to know the time limitation within which the 
Members are expected to speak. How many 
minutes are allotted to each Member? 

MR. DEPUTY CHAIRMAN: At the most,, 
fifteen minutes. So, Mr. Bhupesh Gupta, you 
don't want to speak now. 

SHRI BHUPESH GUPTA; I am not 
prepared just now. 

MR. DEPUTY CHAIRMAN: Mr. 
Malaviya. 

SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh): Sir, we have been hearing most of 
the speeches and we have heard speeches from 
the hon. Members from that side singing 
Hosannas, singing praises for the Janata rule. 
But before I begin and continue further, I 
would like to bring your notice and t0 the 
notice of this House a statement by Mr. H 
Buxipatra, wh0 is Orissa Minister of Industries 
and Mining and I would like to inform the 
House of what this Minister has said about the 
Janata Government. He said that even after a 
lapse of nearly eight months, the people in the 
country at large are yet to feel the change that 
his party had promised to usher in. And this 
Min-iser has squarely laid the blame on the 
door of the party's national leadership which, 
he said, is distinguished only by its policy of 
drift 

and indecision. Furthermore, Mr. Baxipatra 
has said that the Janata party lacks direction. 
He says; 

"... the party's lack of direction—he would 
even call it lack of ideology—was    having a 
disastrous effect    on  the  functioning    of the 
governments both at the Centre anci in  the    
State.    Delay has  become the norm and 
decision making goes by default. This     
dilatory    tactics, this  tendency  to  please  
everyone, even  if by inaction, is eating into 
the    vitals of the party   rank and file's faith 
in the leaderships 

"This utter poverty of objectives has 
inevitably brought in its wake disunity. If 
three youth organisations claim to be the 
mass front of the Janata and if each enjoys 
the blessing of a group of senior leaders 
and each uses the Janata letter head, you 
can gauge the depth of disunity. 

"The Assembly elections have ex 
posed the true nature of the leader 
ship as nothing else could. It 
looks,      the party      President, 
Mr. Chandrasekhar, could do with a Chief 
Minister or two of his own, as if to 
compensate for the four of the erstwhile 
B.L.D. and three of the erstwhile Jana 
Sangh." 

This is what a Minister has said about this 
Government, a Minister of the Janata 
Government. Then, Sir, here is a statement by 
a Haryana Janata Party leader. I am reading 
from a paper 'Jan Shakti' which  says: 
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This Government is being run by a    ; 
conglomeration.   They have made    a lot 
of    promises.    The most    glaring thing 
is the   misery that   they have brought    
on the peasants.      Sir, the agricultural 
policy of the Janata Government     is     
being     directed     by Mr.  Charan Singh.  
Now, here is    a magazine 'Sunday' which 
carries    an article   by   Mr.    Ashok   
Mitra,    the Finance Minister of West 
Bengal.   He is a famous   economist and 
he   was sometimes  the  Adviser  on 
Economic Affairs to the  Government of 
India. He has called Mr. Charan Singh    a 
quack   economist.    He has said   that the 
policy of Mr.   Charan Singh, the policy of 
the Janata Government,    is to    fatten    
the    kulaks,    the    rich peasants.   The 
article says: 

"The    State should    offer inputs, 
including  power,   water,  fertilisers, 
high-yielding strains of seeds, pesticides,     
at     subsidised     rates;     it should 
ensure a low enough    price for that 
other,  but  crucial    input, namely, 
labour; at the same time, it should ensure 
a high enough    product    price;    and it    
should    not, heaven forbid, impose any 
tax burden on agriculture.    Under this 
set of idealised conditions, the peasant 
proprietors    would    flourish,,   their 
kingdom would duly come." 

Instead of enforcing land ceilings, they 
are enforcing land floors. The article 
says: 

"Rather, accent should be on en-
forcing land floors, on the compulsory 
consolidation of holdings, never mind 
what it does to the small farmers or the 
landless labourers or the share-
croppers who might be deprived of 
their hoped-for share of the land as a 
consequence." 

Mr. Ashok Mitra says further: 

"Sir, Mr. Charan Singh is against 
heavy industry because the latter, he    
argues,  absorbs  a    dispropor- 

tionately large part of the State's 
resources; the real reason must be his 
cerebral dislike of the public sector and 
his fear of pressures developing to 
raise resources for the growth of heavy 
industry, by taxing agriculture. That 
without heavy industry there will 
hardly be an adequate base for the 
output of power and fertilisers is a 
point the Chaudhuri would let his 
adversaries to make; he does not have 
to raise it himself." 

This then is Sir,   the economic policy of 
the Janata Government. 

Then,    what is happening in    the 
labour field.    In the  State of    Kar-nataka, 
in South Kanara district,    a very  huge  
area of  land  was  distributed. Sir, 186 
tribunals were formed to redistribute the 
land, but when the Urs Ministry was gone 
the    first thing the Governor did was to 
abolish the 186 tribunals by an Ordinance 
in the whole State so that the process of 
land distribution which was going on so 
well in Kamataka, which has paid good 
dividends to Urs Party where his Party has    
been returned to    power with a thumping 
majority,  could be stopped;  this Governor 
tried to stop it. 

Sir, the trouble is that in this Gov-
ernment    the toadies, the    sun-dried 
bureaucrats, those who betrayed   the 
Indian people, those who betrayed the 
national  movement,  those  who  have 
served the British imperialist rulers,, they 
are now the leaders of this Government.    
Mr.   H.  M.  Patel,   Mr.   V. Shankar, 
Mr. Boothalingarn, these are the    
persons    who    were the    archenemies    
of the Indian   people, who served  the  
British  rulers  all     their life and they are 
now dictating    the policies of the 
Governments. And this Government 
largely consists of a lot of illiterate 
Ministers whose examples we see in the 
House everyday. 

Then, Sir,    the    Chairman    of the 
Police  Commission was appointed in 

I    the person  of Mr Dharama  Vira,  a 



147       Motion of Thanks        [ RAJYA   SABHA]    on President's Address       148 

[Shri Harsh Deo Malaviya] sun-dried 
bureaucrat, the less said about him, the better, 
they cannot find better people, they cannot 
find more honest people, they cannot find 
competent people who are oriented -tpwards 
the people of this country. 

Then, on the labour side, a few months ago 
a mini-MISA Ordinance was introduced in 
Madhya Pradesh which empowered the police 
to arrest without warrant and detain anyone 
found disturbing industrial peace. In Uttar 
Pradesh banning of strikes is a routing affair. 
Strike of engineering workers at Ghaziabad, 
electricity workers; IDPL employees at Rishi-
kesh and some more strikes were banned. An 
Ordinance was issued to deal with the 
teachers' strike, Despite strong arm tactics of 
Government these strikes could not be 
stopped. 

Coming to firings, the bogus banner of    
restoration    of    democracy    has come   only   
as   a   cover  to     increase repression    on    
workers.      Between June    and    December,     
1977,     seven firings took place in different    
parts of  the    country    under  the    Janata 
democracy.      Jharia iron ore    mines, 
Dhanbad colliries, Bokaro Steel township, 
Sahibabad,    Mullund, Lucknow, Swadeshi    
Cotton,    Kanpur—    these are      the     
places.      Official      statements  account for 
23  workers killed and 171 wounded, but the 
real figures are much more. The Swadeshi 
Cotton Mill   workers   demanded   a      
judicial probe into the beatings but the Gov-
ernment has not agreed to the demand and it is 
a general surmise in Kanpur that at least 100 
people were shot dead.      So,  the police    
firings,  lathi charges,  tear  gas,  mass  arrests,  
tortures and beatings inside jails remind us of 
the days of the British regime and that has 
again come today. 

On the field of foreign policy recently we 
have heard a lot about "genuine" non-
alignment. We are happy so   far as  the  
Government  is 

trying to improve its relationship with 
neighbouring countries.   We welcome the visit 
of the Vietnam Prime Minister to this country.     
We congratulate the Government, the Minister 
of External Affairs, and the Prime Minister for 
the steps they are taking    to improve our 
relations with Vietnam, to    have    more  
trade, aid  etc.    But along with it we cannot 
forget    that there is a theory of "genuine"  
non-alignment. Under this theory of non-
alignment in spite of the denials that have been 
made by the Ministers, we recently had a spate 
of visits. Number one was the visit of President 
Carter.     President Carter came and before he 
came to India he gave     an interview over the 
television in wliich he   said:   that  India  has  
been  going very much into the lap of the 
USSR. Now there is a new Government with 
Shri  Morarji   Desai   who   is   a   very 
sensible person, etc. So, we are going to turn    
the tilt    towards the    USA which    was    
hitherto    towards    the USSA. Obviously, a 
concerted attempt was planned. That visit was 
followed by a visit of a few Senators.       And 
before the Senators visit, in view of the definite 
stand taken by our Prime Minister  on  the  
nuclear  policy,  Mr. Carter said that he will 
write a cold and    blunt    letter to    Shri    
Morarji Desai.    And that lacked out.    When 
he spoke in the Central Hall, he v/as very 
sweet.   He said;   "We will give you enriched    
uranium for    Tarapur, heavy water for Baroda 
etc."      "But the very next day—i.e. on the 
third day—Seminar  Ribicoff  said:   "Carter 
has no right.    There is a law and we will  not  
give you  any nuclear fuel, we will not give you 
heavy water". 

That visit was followed by the visit of Mr. 
Callaghan. This was followed by a visit of the 
Shahenshah of Iran. During the visit of the 
Shah 0t Iran, there was a lathi charge and 
beating of Iranian students. There were 
arrests—which fact has been criticised in this 
House so many times. Just today also it was 
criticised. This was followed by a vsit of Mr. 
Oriville Freeman, leader of a big monopolistic 
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firm. He came with representatives of. 55 
multi-nationals. There were long talks, during 
which their insistence was that India should 
create such conditions for investment as exist 
in South Korea, Mexico and Thailand—that 
is, those countries which are well-known 
puppets of the U.S. imperialists. The object is 
to reduce India into a puppet regime. Sir, 
there were 55 multi-nationals and among 
them were some of the worst criminals. There 
was one representative of Hughes 
International. This Hughes International, I 
would like to point out, employs nearly 
40,000 scientists, researchers, engineers and 
other workers an whose annual sales turn-over 
has never been disclosed manufactures 
weapon systems equipment, airborne 
armament control systems, guided and 
ballistic missiles, antisubmarine warfare and 
shipborne radar and data processing systems 
together with global communications, space 
explosive and infra-red devices. Its other 
major products include oscit-loscopes, inertial 
guidance and ballistic defence systems. 
Hughes International has an armament 
research centre at Santa Barabara which is run 
in close cooperation with Pentagon and the 
CIA. Then there was the Rockwell 
International of Pittsburgh, Pennsylvania. 
These were the multinationals which had 
come to India. This Rockwell International 
employs 1,23,265 persons and has an annual 
turn-over of over five billion US dollars. 
Apart from supplying major aerospace 
components to NASA, the firm manufactures 
tatical air-to-surface missiles, military aircraft, 
rocket engines unmanned satelites, advanced 
warfare systems and electronic equipment. 
Sir, these multi-nationals now seem to be very 
welcome in India and they are pressing the 
Indian Government. And there is a certain 
method in this. 

This was followed Dy a visit of Chinese 
representatives. We want very good relations 
with China. But 

we cannot forget the treachery which China 
has committed on India. We cannot forget that 
they have constructed a 3,000 miles long 
pipeline from Sinchiang t0 Tibet and through 
that pipeline, oil is coming to Tibet, So 
trillions of dollars have been saved because 
formerly trucks and other forms of transport 
were used to bring oil to Tibet. That money 
has been saved and now Tibet has 40 
divisons. According to a reputed newspaper 
columnist Shri Rajinder Puri, China has now 
40 divisions in Tibet. And in Tibet, the worst 
kind 0f oppression is going on. The human 
rights are completely denied. There is food 
shortage. People are starving in Tibet. And we 
talk of human rights and the spirit of human 
rights. We seem to forget what China is doing 
there. Looking at this we feel there is 
concerted attempt—look at the Chinese visits, 
look at the Americans' visits, look at Mr. 
Callaghan's visit, look at the Shah of Iran's 
visit—to pressurise India. The pressure is dir-
ected to a certain objective. And the objective 
was stated by President Carter before he came 
to India. And that objective is that somehow a 
wedge has to be drawn between the long, tried 
and trusted friendship -between the Indian 
people and the Soviet people, the Indian 
Government and the Soviet Government. 
Therefore, whatever is happening should be 
taken serious note of. We all know that a 
friend in need is a friend indeed. Our entire 
history of thirty years shows that it was the 
Soviet Union, the Socialist countries which 
were our real friends in times of real need; 
whether it was Kashmir, whether it was 
Bokaro, whether it was Bangla desh, it was 
the Soviet Union which proved to be our real 
friend. And I certainly appreciate the steps 
which have been taken by the Government to 
continue our friendship with the Soviet 
Union. But we must also be aware 0f the fact 
that there is a definite and concerted attempt 
on behalf of certain powers 0f the world to 
draw a wedge between us and the 
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Soviet Union    people, and    that we 
should stand guard against it. 

Another point is the policy of the 
Government towards the public sector. 
We hear repeated contradictory 
statements from the Central Ministers. 
One Minister says that we are not against 
the public sector while the other Minister 
says that the whole trouble of this 
country is because Jawaharlal Nehru 
gave all attention to the building of the 
public sector. This is a very dangerous 
trend. This trend must be stopped. There 
should be more Intelligence in the 
Government. 

Sir, there are lot of rumours afloat. 
"Believe it or not", the Organiser says 
"the Information and Broadcasting 
Minister of the Government of India is 
still I. K. Gujral and not Shri L. K. 
Advani."   The Organiser says: 

"The Press Information Bureau 
handout in Malayalam, V.P. 321, dated 
February 6, 1978, speaking about the 
dubbing of regional language pictures 
into other languages, states that 
"Information and Broadcasting 
Minister I. K. Gujral" has expressed 
his Government's intention of regional 
pictures being dubbed into other 
languages." 

Mr. Gujral has gone as Ambassador to 
the Soviet Union long time ago and even 
now here is the handout of the 
Government which still continues to call 
I.K. Gujral as the Minister of Information 
and Broadcasting. This is the level of this 
Government. This reveals that this 
Government is being run by utterly 
incompetent people. This also revals that 
this Government is being run by people 
who contradict each other. This 
conglomeration, this hotch-poch of the 
Government is leading the country to 
ruins. There is utter discontent. There is 
complete breakdown of law and order. 
Mind you; you are sitting on top of a 
volcano. Do not take things for granted. 
To- 

day's results in Karnataka should be a 
revelation to the Government that their 
ways are wrong, their methods are wrong, 
their policies are wrong. The people have 
exhibited faith in the Government which 
ruled this country for thirty years. 
Therefore, your policies are wrong. Let 
you be beware. Let them wake up, 
otherwise the people of Karnataka have 
shown and, perhaps, the election results 0f 
Andhra, Maharashtra and some other 
States will also show. This should be 
enough warning for this Government that 
unless they wake up, unless they come to 
correct policies, unless they stop blaming 
the previous government for all the ills of 
this country, they are doomed and they 
will not be in power again; they may not 
even continue the five years for which 
they are supposed to be in power in this 
country. 
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[The Vice-Chairman (Shri Shyamlal 
Yadav)  in the Chair].
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, let me begin my speech by 
referring to a very happy ending that has taken 
place this week-end, namely the visit of the 
Prime Minister of the Socialist Republic of 
Vietnam. This morning he has left after what 
appears to be very successful talks with the 
Prime Minister of India and other leaders of 
the Government. Some agreements    have 
been   signed 

for economic and trade co-operation and for 
co-operation in the cultural field. We only 
sincerely hope that the spirit of agreement will 
be observed by this Government and will be 
implemented effectively and moreover they 
will be carried forward in political co-
operation between these two countries whose 
friendship datesback to centuries. I say this 
thing because the friendship and co-operation 
between the Socialist Republic of Vietnam 
and our country have significance not only for 
the well-being of our two people, for the 
development of our two nations, but also for 
the security and peace in Asia as also for the 
peace and security of the rest of the world. Sir. 
in this part of the world if the Vietnamese 
people and our people, who had been blended 
together in ties of friendship and solidarity in 
the old days of common struggle, could stand 
together, that would be a blessing to the cause 
of peace, national liberation and the progress 
of mankind. That is why we attach importance 
to this visit. This visit also signifies that the 
policy of peace and non-alignment of anti-
imperialism, anti-colonialism and anti-neo-
colonialism stance and support to the national 
liberation movements has become a tradition 
with our great people, a way of life for them, 
which no change of Government or fluctua-
tions in the political life of a country as a 
result of elections and otherwise can easily 
alter. Sir, therefore, I mention this happy event 
because it sets before us not only what appears 
immediately now but also brigtens the 
prospect of international cooperation,  
especially in our region. 

Sir, having said it, I should perhaps say that 
I would congratulate all those, including the 
members of the Janata Government against 
whom I will soon be launching my criticism, 
for their successful and fruitful talks. The 
Prime Minister, Mr. Pham Van Dong, said that 
friendship between our two countries is like a 
cloudless sky. I feel these words have touched 
our hearts because they are just like the 
feelings of Comrade    Ho    Chi   Minh 
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[Shri Bhupesh Gupta] who, as you all 
know, respected our tradition, our freedom 
struggle and stood by us just as we stood by 
their struggle. Sir, I hope that no patches of 
cloud will be allowed to overcast the sky of 
friendly co-operation and solidarity between 
our two people. I would only hope that this 
Government would render all possible 
assistance to the Vietnamese people and I wel-
come the assistance that has been given by our 
food loan to the Vietnamese people. I do hope 
that the Government of India would also give 
them political support for the implementation 
of the Paris Agreement which is sought to be 
violated by the Carter Administration, 
especially in respect of clauses which provide 
for payment of compensation or rehabilitation 
fund money to Vietnamese people. 

Now, Sir, I have got before me two 
President's Addresses. Last year it was the 
Vice-President, acting as the President, who 
delivered this Address and there he stated: 

"Having regard to the gross abuse to 
which the Maintenance of Internal Security 
Act has been put during the last two years, a 
thorough .review of the Act will be under-
taken witn a view to repealing it and 
examining whether the existing laws need 
further strengthening to deal with economic 
offences and security of the country without 
denying the right of approach to courts." 

It was quite clear that MISA would be 
repealed and that the preventive detention law 
would disappear, that this kind of detention 
law would disappear from our statute book 
and the laws would be reviewed only for deal-
ing with economic offences more effectively. 
That was the Address that was presented last 
year. That assurance has not yet been fulfilled. 
Yet it was included in the legislative 
programme for last year. Should it not have 
been implemented by    now 

But now we find that the President acting as 
the President, speaking for Mr. Morarji Desai 
and the Janata Government, says: 

"A thorough review of the Maintenance 
of Internal Security Act has been made by 
Government and a Bill has already been 
introduced for the repeal of MISA and for 
amending the Code of Criminal Proce-
dure." 

No mention of economic offences referred to 
in the last year's Address finds a place here. 

"Government has seen to it that while 
retaining the minimum necessary legal 
sanctions in the interest of security and 
defence of India, maintenance of public order 
and all services and supplies essential to the 
life of the community, necessary safeguards, 
including review by boards of judges 
nominated by the Chief Justices of High 
Courts, are provided to prevent any kind of 
arbitrariness in the exercise of such powers." 

These are two different features of the 
statements; double talk coming from the 
exalted office of the President. One President 
or the Vice-President acting as the President 
promises one set of things while, without 
having fulfilled that promise another Address 
we get in which it is said, in effect, that the 
preventive detention law would now continue 
for dealing with the same type of offences as 
the Preventive Detention Act or the MISA had 
dealt with. This is what Mr. San-jiva Reddy 
said. Is this the way to respect Parliament? Is 
this the way for the Government to honour the 
pledge given to Parliament and to the nation 
through the Presidential Address? I do not 
know; I do not go by the experience of the 
House of Commons. What would have 
happened in England if the Address of the 
Crown had been treated in this manner by the 
Government? I do not know how    the House 
of    Commons 
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would have reacted.   But here, everything sells; 
everything sells here. 

Well, now who is going to read the President's      
words?    What    is    the guarantee that even 
this will be implemented?    What is the 
guarantee that next time Mr. Sanjiva Reddy 
will not come and   say something   else?    Sir, 
the    Presidential    office     has     been 
brought to defilement, and    disrepute and its 
credibility has been damaged by this 
Government.   I am not speaking about other 
things but this is how Article 74 of the 
Constitution is sought to be functioned by the 
Government which binds the President to read 
out whatever is given to him to read out. I do 
not blame Mr.    Sanjiva Reddy. It is the 
Government's version that has come.    But 
what is noteworthy in this connection is, they 
have not used Mr. Rajnarain to do this    
double talk or Mr.   George  Fernandes  or  the  
Sama-char or the television or the All-India 
Radio; they have used the office of the 
President for indulging in such breach of faith  
with the Parliament, telling one    thing on    
March    28,  1977    and another thing  on    
February 20,  1978. It is a matter of shame     
Sir, I leave it  at    that.    I think     we should    
be interested in maintaining at least the dignity 
of the President and I would like to know how 
Mr. Morarji explains this kind of thing.   This 
is bitter but I have not quoted anything from 
any newspaper whose    credibility  or the 
authenticity    might    be questioned. I have 
quoted one set of words by the Vice-President' 
acting as the President and another set of 
words by the President. 

Now, Sir, I come to some other things. 
Many things have happened; many things 
have been said and much more will be said. 
Sir, two basic features stand out. We have 
given, from our group, 180 amendments. Each 
amendment is a charge against the 
Government in a way. Out of 264 or 265 
amendments tabled, our group has given 180 
amendments and I think the hon. Members 
who have gone through these amendments, 
know what 

we have to  say.   I cannot obviously go into all 
of them but I shall only touch upon some of 
them.   First of all, Sir,    what stands    out today 
in   the economic situation is, the monopoly is 
being given concessions  after concessions 
brazenly and in total disregard of the fact that it 
has played a most treacherous role in our 
economy over the past years.   When    we    see    
the multi-nationals     descending     at    our 
country like vultures, they are being offered  new  
concessions,   new  opportunities, new grounds 
for investment, exploitation and    plunder.   
Some    of the    Ministers    are    competing   
with others in order to placate the monopoly 
capital.    Mr.  George    Fernandes came    here 
and    canvassed  for    the German industrialists 
and   everybody knows that he is very friendly 
with Mr. Brandit and others who are trying to 
exploit the situation.   Specially, the right-wing 
elements in the Socialist International have been    
commissioned by the multi-nationals and the 
monopolists to exploit the situation in India 
through their contacts within the former socialist 
leadership in order to get more scope for inviting 
investment and exploitation.    What has 
happened to Mr.  George Fernandes' one billion 
dollars which we were told would be 
forthcoming.   We do not    want   that money.    
But what has happened to it? Mr. George 
Fernandes is not a boy in a private school.   He 
knows what he talks about.   Then, Sir,    efforts 
have been made by him and others with a view to 
preparing    the    ground    for more    
concessions    to    these    multinationals in 
industry.   Now, we have seen how many 
missions have come. We had the Orville Mission 
representing more than 50 multi-nationals and 
they were dictating terms to us. They were telling 
that    FERA    should    be amended, that all    
curbs    should    be removed and how we should 
behave in  order  to qualify  ourselves to  get 
investment so    much    so    even    Mr. Morarji 
Desai could    not stomach it. Has it been 
denounced?    Have we an assurance that  such 
commissions and delegations will    not be    
allowed to come to this country in order to take 
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change in the political situation, to dig further 
into our economy  and    to  create  a    situation 
which will be subversive not only of our 
economic life but of our political life as well?    
These    multi-nationals are now jubilant.   Then, 
Sir, they are thinking  of    having a kind of 
Asia-based    economic   operations   by   the 
multi-nationals with India as the base; India-
based operations.   Wall    Street Bank is having 
its way.    It is entering  everywhere,    in    all    
spheres.    I need not   go into  that thing.    
Monopolists have been given and are being 
given    concessions.   All    curbs    and 
restrictions on them have been removed.   We 
are told that the public sector is not to go.   But 
discouragement and sabotage of the    public 
sector    have already begun.   They are not 
giving any encouragement to the public sector 
to expand    and    develop further. Having 
frozen it, now, in the name of helping the small 
and cottage industries—of course,    they do 
need help; we stand    for them and we    are for 
helping them—what is actually being done is    
to open the    doors to    free enterprise in such a 
manner that these monopolists will be entering 
even the small and medium sector, where, with 
the funds in their hands, they will be allowed  to 
make investment without any plan and priority 
and without any consideration for    social 
justice    and other  aspects  of  our economic  
development.   This is what we see today. 
Therefore,  monopoly  capital  is  being 
strengthened in many ways.    Collaboration 
agreements are also being encouraged.    We 
have already 5,000 collaboration agreements 
now. Additionally,   new    collaboration     
agreements are sought to be signed with a view 
to making  our economy strong.     Multi-
nationals never    made any    economy strong.        
Profiteering,       speculation, holding back of 
investment and political blackmail, everything 
will follow in its train if the Government acts in 
this      way.   Not      only      that.   The 
Bhoothalingam Committee    has been 
appointed    with a    view  to    finding 
arguments for freezing wages and to 

deal with the problem of prices in a manner 
which will suit the monopoly interests; and,    
no doubt, the    diversionary and other tactics of 
this Government.    The Bhoothalingam    Com-
mittee is certainly not an answer and a remedy 
for dealing with the ptice situation—prices 
continue to rule high and the disturbing trend 
continues— or with the problem of wages and 
the many expectations    of    our   working 
people.   This  Committee    should    be 
dispensed with.   Now, Sir, let me look at the 
working    class and    how the working class is 
being treated.    The working    class is  under    
an    attack. Ever since the    Janata    
Government came to power, some in the 
monopoly sector have taken into their heads 
that power is in their favour.   They have 
launched an    offensive    economically. They 
have launched  an  offensive on the trade union 
movement by denying the workers their rights, 
by trying to browbeat them and by using their 
so-called  goondas,    who    are    called 
security    guards, they are    trying to suppress 
the workers and their legitimate trade    union    
movements.   The Government instead of 
pulling up the employers    has been    helping    
them, conniving at their crime and we have seen 
the horrid example of what happened in 
Kanpur.    Here   more   than 10, 12 or 20 
workers have been killed as  a result of    police    
firing in    the Swadeshi  Cotton    Mill.   Strikes    
are banned.   Threats  are    made    against the 
working people and the posture of the 
Government is clearly anti-working class    and 
that I would    like to make absolutely  clear in 
this House. Nowhere you have tried to accept 
the responsibility  for  what  is  happening on 
the industrial front.    Why are the strikes taking 
place?    It is because the Janata rule  and the 
employers have assumed a very aggressive 
posture in attacking the working people  in this 
country.    I cannot    but mention    the LIC.   
What has happened to the LIC agreement?    
This    Government    says that it is trying  to    
dismantle emergency, but what happened to the 
Act which was passed as a result of the 
settlement   that was arrived    at between the 
LIC class III and class IV 
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employees over    the issue of   bonus? Now a 
law was passed.   The Government instead    of 
repealing that   law wanted to stand by it, deny 
the 15 per cent bonus to which these 
employees have been entitled to.   They went 
to the Supreme Court to fight the LIC 
employees on the basis of the emergency  law,    
by taking    advantage of article 358 of the 
Constitution and on giving the same argument 
with which this  flaw had been advocated in 
the past  in the courts and elsewhere by the    
advocates and    lawyers of    the previous  
Government's   regime.    Still we are told that 
this Government is trying to dismantle    the    
emergency. What happened in the Supreme 
Court? As you have seen, the Supreme Court 
in its judgment  has  rejected all the arguments 
of this Government.   They rejected their 
argument that the bonus was not a property.   
They said: Bonus is wage and hence this right 
could not be taken away,  could not be denied 
without    violating    article    31.   The Court 
held that  article  19   had been violated 
because the    bonus denial is an     
unreasonable     restriction.   Then the  Court  
has  also  said   that article 14 had been 
violated    because it had been a discrimination 
against the LIC employees.   The argument 
given    before the  Court  was  that  this  
wrong had been done during the emergency, 
that is to say, during the Indira Gandhi 
Government and the wrong done during the 
emergency could not be  undone; that was 
their argument tn order to deny bonus to the 
LIC employees. That  argument has been 
rejected by the Supreme    Court.   That 
argument was there under the emergency pro-
vision of article 358 of the Constitution.   
What a shame,    and  still they talk of    
dismantling    the    emergency and at the same 
time of going to the Court and of arguing like 
emergency lawyers, like Niren Dey and    
others, denying the workers their right, their 
bonus.    I would like to know how the bonus  
is going to be paid?   Already two years bonus  
is due and another year's bonus will fall due.  
They are entitled to    15 per cent    interest on 
what has not been paid to them for 

the last two to three years. On about Rs. 20 
crores they are entitled to a 15 per cent 
interest. The Janata Government have given 15 
per cent interest on similar denial in the case 
of sugarcane growers. The same should be 
done here. I should like to know from Shri 
Morarji Desai whether the interest on bonus 
which is due to the employees will be paid at 
the rate of 15 per cent which has been 
sanctioned by the Janata Government to the 
sugarcane growers. What is the attitude of the 
Government towards the working classes? In 
the rural areas, attacks are going on every day 
on the Harijans. Only recently the papers 
reported that in Madhya Pradesh, between 
April and October last year, 105 Harijans had 
been killed. Yet Mr. Charan Singh would 
never believe that Harijans are not under any 
special or intensive attack after the Janata 
Government has come to power. In Jagjivan 
Babu's own constituency, a Harijan has been 
burnt alive and lynched. This is going on every 
day, though not reported in the papers. This is 
happening because the landlords think that 
with the Janata Government in power here in 
Delhi and other parts of the country, the 
power, in fact, is in the hands of the landlords. 
"Go, therefore, against the Harijans and the 
weaker sections of the society. Attack them, 
rape their women, burn their homes, burn them 
alive Treat them as if they are not human 
beings. Deny all human rights to them and get 
on with the blessings and support of the Janata 
Government". This is not restoration of 
democracy. The attitude to democracy is not to 
be judged by the removal of certain hateful 
curbs of emergency raj but by the fact whether 
the working people are free, are having their 
rights and interests respected and protected, 
including the right to fight democratically for 
their just cause for social justice against the 
exploiters, monopolist landlords and others. 
Do I have that right? Do the working classes 
have that right? Are they free today to fight the 
landlords, to fight the Tatas and Birlas and t0 
fight the multi-nationals 
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manner? Are the workers free to go on strike 
without having to face the frown on the part of 
the Government? That will be the test whether 
the democratic rights exist. Where did the 
democratic rights exist on the 2nd of this 
month in the streets of Delhi when the Iranian 
students, who came out to demonstrate their 
anger and feeling against the suppression of 
human rights in Iran, were brutally lathi-
charged by this Government's police force and 
taken to prison? I met them in the prison. Sir, 
it was a matter of shame. Young boys and 
girls who are students were beaten up here in 
Can-naught Circus and other public places in 
Delhi by Charan Singh's police. And yet we 
are told that they are the respectors of civil 
rights and liberties. Yet this Government, 
when some of their leaders were imprisoned, 
sent missions from this country on false 
passports—Mr. Subramaniam Swamy, for 
example, went to canvass the support of other 
countries, to appeal to the governments of 
other countries to rise and support them, to 
raise their voice for their leaders. When these 
Iranian students came here to raise their voice 
of protest against the Shah of Iran, against 
murders, against the callous intelligence and 
other slaughter agencies in Iran, for the release 
of thousands of prisoners there, for respect for 
human rights, Mr. Charan Singh's policemen 
pounced upon them, assaulted them right in 
front of large sections of the people who 
watched all this with shame and anger. This is 
what your standards of democracy are. 

I mention these things because they 
disgrace our country and I hope the plans to 
push them out of the country, deliver them to 
the hounds of the Shah of Iran will not 
materialise and that will be prevented. I 
welcome the attitude of some Janata leaders 
and workers who protested against the 
behaviour of their Government. That chows a 
healthy sentiment in our public life. The Shah 
of Iran had to be pleased because they are 
looking   for 

Shah's money. Shah's money, Shah's 
weapons—the whole world knows what they 
stand for. In the whole of the Middle East, the 
Shah is running all kinds of forces who are 
operating to threaten peace and security. He is 
the biggest arms recipient of the United States 
of America building up bases and being 
supplied with weapons and money. 
Petro.dollars will be brought here with a view 
to getting hold over our economy, to balance 
it, and help also the American multi-nationals. 

The Shah of Iran is a dangerous foe. He has 
his own ambitions in our region. He thinks he 
can be a kind of Shahanshah of the financial 
world in this part of the globe. That is what is 
his idea. The Shah has been put there in 
operation by the same forces which have been 
always opposed to UG, himself being a 
supplier of arms to Pakistan, the mainstay of 
the Baghdad regime and of the C.E.N.T.O.. 
among others. 

Then came our Carter followed by 
Callaghna. What did you get from them I 
should like to know. What is the use of 
mentioning these things in speeches? They 
came here in order to facilitate the conditions 
for the exploitation by the multinationals in 
order to get India immune from anti-
imperialiet forces, from friendly nations into a 
position where willy nilly India will have to 
submit step by step to their gun-boat 
diplomacy, to their cloak-and-dagger 
methods. They are already succumbing to 
their machinations, intrigues and other things. 
They are here as part of the international 
offensive by imperialists and reactionaries to 
take advantage of the changes in the political 
situation in the country to take it away from 
the moorings of anti-imperialism, the 
moorings of peace, the moorings of non-
alignment and they are frontally denouncing, 
decrying and repudiating the policy of non-
alignment. Their policy of non-alignment 
guarantees something which cannot be easily 
done away with. Their line is to emasculate it 
particularly its anti. imperialist stance.   That 
is the line of 
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imperialism.     Therefore,   I   mention this 
thing. 

As far as democracy is concerned, the less 
said the better. M.I.S.A. is there. The Bihar 
Goonda Act is there. There are ordinances 
which they would like to make into Acts. 
Madhya Pradesh has got M.I.S.A. You will 
have your Criminal Procedure Code in order 
to make the law pervasive so that you can 
arrest people at will. We have been told by 
the President that we are going to be arrested 
now. 

Coming to the Centre-State relations, this is 
another major issue. I must say we have been 
doubly shocked by Prime Minister Morarji 
Desai over the manner in which he has re. 
jected even the proposal for a national 
dialogue. This does not bring credit to his 
claim that he believes in democracy. If we 
want a national dialogue, is it right for the 
Prime Minister to say "No"? National dia-
logue has been demanded by various political 
parties, by at least two Chief Ministers of the 
country, by many others from this side of the 
House and, I believe, by some on the other 
side of the House also. And the Prime Min-
ister says there will not be any national 
dialogue. Therefore, finality has come. We 
reject this kind of attitude. This is an 
authoritarian attitude. I tell you this has 
nothing to do with democratic attitude. 
National dialogue is a token verdict of the 
people in this matter. By all means, have your 
point of view but allow the people to express 
their point of view. Engage in constructive 
discussion and dialogue with them so that on 
the merits of the case people can judge who is 
right and who is wrong, so that you can take 
the right decision. Let them realise that 
national dialogue does not depend on the 
individual wish of Morarji Desai or Bhupesh 
Gupta. National dialogue depends on the will 
of the nation. And here, in Parliament, if we 
want to have a dio-logue we can stop the 
proceedings of Parliament and start a 
dialogue. Who can stop us? But Mr. Morarji    
Desai 

thought he should dictate in 3 P.M. this 
matter. Sir, I am sorry. I hope Mr. Morarji 
Desai will not commit the same blunder as he 
committed during the mid fifties when the 
issue of linguistic reorganisation of States in 
general and linguistic reorganisation of the 
composite Bombay State in particular came to 
the forefront. Mr. Morarji Desai would rather 
have 126 people killed in the streets of 
Maharashtra, Bombay and Gujarat rather than 
accept the demand for linguistic reorganisation 
of the State. Mr. Morarji Desai had to leave 
Maha. rashtra. Today he is the Prime Minister 
of the country. But must he not learn 
something from his own life's experience that 
when the nation is on the move, when certain 
basic, fundamental democratic urges begin to 
move people, well, it is the people who 
ultimately win and it is not for anyone, 
howsoever high he may be placed, to prevent 
such a thing? 

Sir, Centre-State relations is a live issue of 
democracy today, an issue of national 
integration, an issue of national unity, an issue 
of democracy. The States must have economic 
power, specially wider powers and they must 
have their opportunities. Today they have 
become a kind of supplicant States under the 
cover of so-called discretionary grants and 
grants-in-aid whan we find that the Divisible 
Pool has very little for them, when we find 
that only 20 per cent of the excise duties is 
distributed, when We find that customs duty 
and corporate tax form a good part of the 
Central revenue and they do not come into the 
Divisible Pool at all and when the States do 
not have the resources. Then, about the 
Concurrent List, the State List and the Union 
List, the Seventh Schedule should be revised 
and reconsidered. Autonomy of the States has 
been encroached upon. Even President Sanjiva 
Reddy, in his Republic Day interview, has said 
that it has been eroded. Whatever we had in 
the entire federal structure has been 
undermined over the past few years, specially 
during the Emergency.    Sir, the talk about 
authorita- 
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rianism here.    (Time bell rings.)  Sir, i will 
take    a    few    minutes    more. 
Authoritarianism    has    grown.     How could 
it grow? Could you imagine the Chief 
Ministers, Governors and   Ministers of State 
behaving like chaprasis and chamchas before 
Sanjay Gandhi, had it not been for the fact that 
something has gone wrong in the Centre-State  
relations?    If  the  Centre-State relations had 
been truly    democratic and truly federal, such a 
phenomena —the Sanjay Gandhi    
phenomena—in such a horrid    and    
despicable    way when Chief Ministers, 
Ministers, Governors and others were lying 
prostrate at the feet of a young man who had no 
locus standi except that he could not even 
produce a car,    would    not have come about.    
Then you    would not have had such a    sight.    
Therefore, you talk about this thing on the one 
hand and, on the other hand, you retain the 
sources of authoritarianism. Centre-State 
relations today,    as they stand, prove    
authoritarianism at the Centre and personality    
cult    at    the Centre.    Potential mischief has 
to be noted there.    In fact,  they have de-
monstrated how it has worked.    It is not a 
question    of    denial    of    some rights  only.    
It is distortion, perversion and degradation of 
our polity, of our democratic life, of our 
democratic set-up and, in particular, Centre-
State relations.   Therefore, Sir, I admit, the 
degeneration   has    been    particularly 
aggravated by the one-party bourgeois rule but 
is the Janata rule going to do something?   Sir, it 
is no use overlooking this fact.    AG far as unity 
of the country is concerned, we stand for the 
unity of the country, we    stand    for some 
Central authority also, but that authority must 
be based on willing cooperation of the    States,    
based     on democratic foundations and must   
receive ita sustenance from the people all over 
the State and must be a unifying force  and not a    
degenerating, disintegrating    and     divisive    
force. Sir,   that is   why we say   that we did it 
no  less in the  interest 0f national unity as we 
did it in the interest   of the State people 
themselves. 

Sir, I do not want to go very much into 
other things because there is no time for it, 
but I should like to mention one or two points. 
I do appeal to Mr. Morarji Desai: Accept the 
suggestion for a national dialogue on Centre. 
State relations. Accept in principle that the 
federal structure has to be strengthened. 
Accept in principle that the State should be 
given more powers, especially economic 
powers; and autonomy must not continue as a 
myth or fiction but should be made a part and 
parcel, a living vibrant reality, of our public 
and political life, especially in the State 
structure. 

I should like to    touch    upon    the point  of  
the  emergency  excesses.    I think that point 
has not been covered by    many.    Emergency    
excesses,    as we all know, are being revealed 
every day by the Shah Commission, various 
other    Commissions;    and    otherwise also 
they are    being    revealed.    But they have 
posed certain fundamental questions about the 
functioning of the Cabinet, the parliamentary 
system and the top bureaucracy.    We must go 
to the root of the problem.   Things must not    
be    judged    only   in    terms    of individual  
advantage  or the     convenience  of the    
present    rulers.    The question is:    How did a 
phenomenon like the cult of personality of    
Mrs. Indira Gandhi arise? How    could    a 
person who was    an    elected    leader and  led  
a  party  with its  own Constitution   and   
functioning   under   the Constitution  could 
personify    power, could assume all personal 
power and make head-long ride towards 
authoritarianism?  How could     the  constitu-
tional norms and principles be violated with 
impunity under the cover of the emergency in 
order to push dynastic  ambitions?  These     are     
matters which you have to consider seriously. 
How could the Fundamental Rights he flouted 
in our society? That has to be thought of. There 
is no use fussing and putting blame on certain 
people. They are to be blamed. But we must go 
to the root of the system itself. That is not the 
job of the Shah Commission. That  will  not  be 
done in the courts of law. That has to be done 
by    the 
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political  leadership  of  the     country. And 
here we need discussion again. 

Sir, in this connection, I must   say-something 
about the officials. We were having  a very 
intriguing     spectacle. During the emergency, 
we saw some high  officials  dancing  attendance     
at Safdarjang  Road taking  orders  from Sanjay 
Gandhi and the caucus.   They were  supposed   
to  be   learned     IAS people, learned IPS 
people, or experts having foreign and other 
qualifications. Surely they knew    the    
Constitution. They  knew   their   Service      
Conduct Rules. They knew their codes of be-
haviour.   They   knew   certain      other things in 
life. 3ut why did they   behave in such a manner. 
Today,    are they  to  get   away   by  merely  
going before the Shah Commission and making 
confessions? Simply because they make   
confessional     statements,   they should not be 
allowed to go scot free. Sir, some of them may 
have been victims of pressure, terror and all that. 
I do not treat them in the same category. I speak 
about the big ones, the Secretaries and other top 
bureaucrats. Leave alone Dhawan. Dhawan was 
a Mathai of the emergency with added power 
given to him. The  only thing is that, while 
Sanjay Gandhi's father was against Mathai,  
Sanjay Gandhi's mother was for Dhawan.    Now, 
Sir, I do not want to go into all these things. But 
how could it happen? Have you examined it? Or, 
must you leave it tc the Shah Commission to tell 
us what should be done and what should not be 
done?  Sir,  the bureaucracy has    revealed  its  
ugliness—the  top  bureaucracy.  There     are 
honourable    men there;  I  take  my  hat  off  for  
them. Reward them by all means. But, what 
about    those      careerists,      time-service, self-
seekers,     sycophants,     traitors of    the    
Constitution,    anti-people and    anti-democratic    
characters who  pastured  round  the  caucus     in 
order to grease their palm, take    advantage of 
the grim and ugly situation  and the misfortune  
of the people? They wanted to stand up to the 
proliferation of authoritarianism. Whether it is 
the Governor of the Reserve    I 

Bank or some other institution. Well, we want 
an answer to that. How are going  to   deal  
with  them?   There   is no policy yet. On the    
contrary,    we find that some of them are being 
rewarded by this Government because these  
officers know  when  and    how to please them 
and above all    which side of the bread is 
buttered.   That is why they are having their 
way. Superannuated  officials   connected     
with businessmen are being    brought    to hold  
important positions     when  the persons in 
service are not being promoted. They   are 
honest, they are men of integrity. Promote 
them. But that is not being done. Sir, 
bureaucracy has to be dealt with. I cannot think 
of the excesses, shameful crimes and horrors of 
the emergency without taking into account the 
utter degeneration, deterioration, corruption 
and loss of values  or  anything that makes  for 
good human aspect on the part of the top 
echelons of bureaucracy who sit in the North 
Block, the    South    Block and other places 
and enjoy the privileges given  by  the  
Government  and     the State to them. 

I have used harsh words because I find how 
readily they go before the Shah Commission 
and make their confessions. Let them make 
their confessions fully. Get more out of them. 
But the policy has to be changed with regard 
to these officials. The IAS, we are told, is a 
grand service. How has it shown itself during 
the emergency? What is grand in it? The ICS 
people were known traitors and anti-Indian. I 
am not blaming all the ICS officers. But these 
people, some of them, did all these kinds of 
things. What sort of men are they? If I had my 
way, I would have every one of them suspen-
ded and dismissed from the service by 
pmending the law of the land and would 
promote others who showed courage at the 
critical time. Nothing cf the kind is being done. 

Sir, bureaucracy has grown during the 
Janata raj. Everybody knows that bureaucrats 
are enjoying more power. Driving the bull-
doser, they are    de- 



  191 Motion of Thanks _        [ RAJYA SABHA ]   on President's Address 192 

TShri Bhupesh Gupta] 
molishing the nationally accepted policy, 
some of the values and traditions of the people 
resolved over many years of struggle. That is 
what is happening. That is why we find that 
one of the officers for having told that Ghodse 
had murdered Mahatma Gandhi, quoting from 
the book by Mr. Mo-rarji Desai himself, from 
the chapter called "Gandhiji's assassination", 
was assaulted by the RSS and then thrown out 
of service. 

Sir, I say these things because we have to 
go into the question of bureaucracy. 
Dismantling of emergency is inconceivable 
without dismantling the anti-democratic anti-
people and corrupt degeneration in the higher 
echelons of the administration of the country. 
The whole thing should be reviewed, and I 
demand a review of "this      matter.       (Time      
bell  rings) 

Sir, I shall mention   a few    other 
things  and I shall finish. I shall cut 
out may things if you are ringing the 
bell. 

THE VICE-CHIARMAN (SHRI SHY AM 
LAL YADAV); Kindly conclude. 

SHRI BHUPESH GUFTA: Many 
questions have been raised. Electoral reform 
has been mentioned I demand proportional 
representation. Nothing sort of that can save 
democracy today. 

This matter should be seriously considered 
by the Government. And T would ask all hon. 
Members to consider it because the present 
system distorts democracy. You see what it 
creates. Representation is not properly 
reflected in the House. Public opinion goes in 
one direction. The equation between the 
various political and social forces stands on 
one footing outside and here it is reflected in a 
different way. May I tell you what Acharya 
Vinoba Bhave said? During the Emergency, in 
fact last year, Com- 

rade Dange, Comrade Rajeshwar Rao and I, 
on behalf of our party, went to meet Acharya 
Vinoba Bhave at his Ashram. When we talked 
about election and asked for his support and 
said that he should raise his voice for earlier 
election, Acharya Vinoba Bhave said "yes", 
but he made fun of the democracy that we 
have. He said "What is this democracy? 
According to this type of election, 51 is equal 
to 100 and 49 is equal to zero." This is how 
the Acharya defined democracy: 51 is equal to 
100 and 49 is equal to zero. There is 
something in it. And today this absence of 
proportional representation has given all the 
opportunities to money power, to vested inter-
ests, to corruption, to defections and all the 
rest of the malpractices that we have. Not that 
a change in the system will by itself remove 
everything. But it will be a big step. Therefore, 
I say, the question of propotional 
representation should be seriously considered 
by the Government. 

Now, Sir, a final word. Many things I have 
said. I have spoken about the Government. 
Sir, one thing more. I hope you will bear with 
me for just a few minutes. The election results 
have come in. Do you think the election 
results that are coming in now cr what 
happens afterwards is going to solve the 
problems that we have, the problem of even 
the crisis of the present system? No, they 
cannot solve. We have entered into an entirely 
new period in some respects where by the 
traditional way you simply cannot go. The 
capitalist system is in crisis, we all know. It is 
everyday demonstrated in the rising prices, in 
the inflation, in the unemployment and in 
many other things that are happening, 
affecting the lives of the people, tormenting 
their day-today life. This artificial economy is 
affecting their life in many ways— the 
scarcities and so on. But today we have 
entered additionally into a period of poliical 
crisis. That political crisis is simmering. This 
political crisis is seen in the growing factors 
of instability. Uncertainty looms a head. Ask 
the people in    th2    .street.      Nobody 
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would be in a position to say what is in store 
for us next year or the year after. The 
speculation is how long this Government will 
last, how long the other Government will last, 
what will happen to Parliament and what will 
happen to the legislatures. The speculation is 
what will happen to Mr. Charan Singh or 
what will happen to Mr. Morarji Desai or 
what wiil happen to Mr. Jagjivan Ram or 
what will happen to this combination or that 
combination. TTe have entered into, morally 
and politically, conglomerate politics of the 
ruling class where the crises of the system 
itself, of the party-politics, of the party 
leadership are absolutely self-evident. Can 
they lead the nation? Can the Janata Party 
lead the nation simply because it has got a 
majority? Look at the Janata Party, its 
mindlessness, its contradictions, its internal 
feudiag, its deals within itself to impose Chief 
Ministers in various States, creating 
discontent among their own followers and 
suspicion and misgivings among all sections 
of the people? Can such a party, can such a 
Government can such forces who have come 
to positions of authority and power, guarantee 
stability to the country, especially when its 
main policies are anti-democratic anti-people 
from the point of view of socio-economic 
questions? Never. Can the Congress, whether 
it remains as one group or is divided into two, 
give stability? No. It is there on the election 
results board. Go there and see the results on 
the board. Some may win, some may lose. 

But see what has happened. The people are 
getting fed up. Not that they have not voted 
for some. Some in the Congress Party, some 
in the Indira Congress and other Congress 
may get votes. But one thing is quite clear. 
The people have lost faith or are losing faith. 
It is good they are doing it. The bourgeois 
party, the bourgeois leadership, Is in its bank-
ruptcy, is in its degeneration, is in its moral 
decay. It has lost its vision; it has lost its 
capacity to lead. Yet among them there are 
many people in all walks of life in the   
bourgeois 

political party who want progress, who 
sincerely want to go forward, who stand for 
democratic norms and values. When I say 
bourgeois leadership, I had a concept in mind. 
I had a political and social force in mind, I had 
a certain phenomenon in mind. This bourgeois 
leadership is not in a position to lead the 
country any more. Therefore, we have entered 
a stage when a Sanjay Gandhi may lead to the 
fall of Indira Congress but the bourgeois 
leadership does not fall; the monopoly of 
bourgeois power still continues. Well it is 
continuing today in the Janata Party. An 
alternative has to be built by the people. The 
President would not have understood this 
thing because he is advised by the Council of 
Ministars. More and more people today are 
beginning to realise, we must have a new 
national upsurge, we must have a new national 
leadership, we must have a new realignment 
of forces in the country; not a conglomeration, 
not a patch party, not a usurper Congress or 
any other Congress, but a new realignment of 
forces in which they want to see all left forces, 
all democratic forces, all progressive forces, 
coming through different streams of struggle, 
from different political parties, joining their 
hands together in order to shoulder the burden 
of the nation, take the wheel of the nation, in 
order to put the nation in motion forward. 
That is what they want. We call them left and 
democratic forces. Today what is happening is 
that the Congress leaders talk of national 
problems as against those posed by the 
Liberals or others at that time. Today the time 
has again come when the Congress and other 
bourgeois leaders are there. Janata leaders are 
after all versions of bourgeois leaders; many 
of them are ex-Congressmen. They were there 
at that time. They had failed to solve any of 
the problems. On top of it they created a 
situation of instability which has been taken 
advantage of by external enemies of our 
country, imoerialist and react'onary forces, 
and within the country by the forces which 
had never been identified with our free dom 
struggle.    In the Janata conglo- 

1911  RS—7. 



195 Motio?i of Thanks        L ilAJVTA   SABHA]    on President's Address      196 

. [Shri Bhupesh Gupta] 

meration we find icompatibles are there. 
There are forces who had come from the 
mainstream of our freedom struggle; there are 
forces which had come from the Opposition 
struggle. After ail what forces does the RSS 
represent, if not forces hostile to the freedom 
struggle? Therefore, I say a time has come 
when there is a crisis, when there is 
uncertainty and instability. And the problem is 
not going to be solved by election skirmishes, 
com. bination; the problem is not going to be 
solved by how many seats you get or how 
many seats I get or what Ministry comes 
within the existing framework and set up. The 
problem is going to be solved by the actions 
of the masses, by the struggles of the masses, 
by a new resurgence of the masses, national 
unity in which all progressive forces, left 
forces, democratic forces, must have their 
rightful place, in fact, symbolising the unity of 
the nation in a new way. Only then can we see 
the way forward. That is how we look at it. 

Before I end I say I have spoken at length. I 
know I have given my views. Sometimes 
these views seem to have some relevance and 
I have very often found that they prove to be 
correct. But the trouble with my friend, Mr. 
Morarji Desai, is that he takes a lot of time to 
accept good views, and the trouble with my 
other friends is that they never accept good 
views. They know how to disguise their views 
in the . language of p'ausibi-lity, like some of 
my friends sitting here. If any Party knows its 
mind in the Janata conglomerate, if any Party 
has any purpose, if any Party has any strength 
and knows how to set about business, it is only 
one force and one Party which is the Jan 
Sangh and tl:e RSS. Had I not been hostile 
and politically opposed to their ideology and 
views, I would have even congratulated them 
because you haze the quality of purpose—
wrong purpose and evil purpose.    You have 
the    character      of 

pushing yourself through, you have 
determination and you have a perspective of 
your own. 

Sir, this is the information I 
gathered and it will be interesting 
to you. I am told that there is a 
Shadow Cabinet within the Janata Party now. 
We have heard of Shadow Cabinet in the 
lime-light of England —Shadow Cabinet of 
the Labour Party when the Conservative Party 
was in power and the Shadow Cabinet of the 
Conservative Party when the Labour Party 
was in power. These Cabinets are talked about 
publicly, reported in the news-papers and in 
the television in one way or the other. But we 
have a Shadow Cabinet in shadow—a Shadow 
Cabinet in darkness. This Shadow Cabinet, I 
am told, comprises a number of people. My 
friend Shri Atai Bihari Vajpayee is supposed 
to be the Prime Minister of that Shadow 
Cabinet, I am told. Some others say of others. 
If ycu believe in shadows, of course, you have 
to accept it. 

Remember these words I am uttering today. 
Well, they may not have the exactitude of 
mathematical science but have the political 
exactitude of those who know how to look at 
future and analyse the situation. There is a 
Shadow Cabinet within the Janata power and 
that Shadow Cabinet is comprised of RSS—
Jan Sangh and their good, trusted friends. 

Janata power itself is the result of 
something. That you know. And I think they 
will agree with me on this. The other day I 
told them: You should feel beholden to 
Shrimati Indira Gandhi. But for Shrimati 
Indira Gandhi, my friend Shri Sunder Singh 
Bhandari would not have been sitting in the 
Treasury Benches. But for Shrimati Indira 
Gandhi, my friends from there would not have 
got double, treple and four times promotions 
to go there. And poor Bhupssh Gupta shifted 
from that side to this side. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Shri Bhupesh Gupta 
misguided Shrimati Indira Gandhi in 
supporting the emergency. He supported the 
emergency here. 

SHRI BHUPESH GUPTA: Bhupesh Gupta 
would rather be a corpse than sitting as a 
member of the Janata power. They know it 
very well Sir, shall I make another utterance? 
Shrimati Indira Gandhi is the midwife of the 
Janata power. History tells us facts. If the past 
history of the Janata power is to be written in 
one sentence-—no matter where the Janata 
power was conceived, whether in Tihar Jail or 
the Central Jail— I do not know that—I know 
the midwife of the Janata power. I know the 
mid-wife of the Janata power is Shrimati Indira 
Gandhi. Shrimati Indira Gandhi is the mid-
wife of Janata power. It is a historically .settled 
fact. What a wonderful thing! She, by her 
crimes, excesses and because of the caucus, 
made it possible for you to come to power. 
Now you by your crimes, by your perfidy, by 
your treachery, by giving encouragement to the 
multi-nationals and undermining the concept 
of self-reliance and by your encouragement to 
the Harijan Baiters, are helping Shrimati Indira 
Gandhi to come back to power. She is already 
in power. What a wonderful relationship 
between the two. You come to power because 
of Shrimati Indira Gandhi and because of you 
she comes back to power. This is called the 
two-Party system. We want none of those 
things. Therefore, I have already said, I have 
already indicated, that the future lies not in the 
bourgeoisie politics, not in the politics of this 
class, but in the unity of the working classf and 
I do maintain that the future of India lies in the 
historical perspective, in the politics of the 
working class and of no other class And, Sir, I 
am sure that the working class today is called 
upon to fulfil a historic mission, to rally round 
itself all other democra- 

 

tic classes and forces as the true builders, 
reliable builders, selfless and fearless builders 
of national unity and national upsurge which 
alone will show the way forward and which 
alone will take this country out of the 
uncertainty, instability, darkness, fear, 
apprehension, frustration and disappointment 
into which Shrimati Indira Gandhi had 
plunged the country during her time and now 
these people are carrying forward that tra-
dition. So, Sir. I say: Let us look forward to 
better days, not in the sense of gettting any 
miracle, but in the sense of seeing our people 
in all majesty, in majestic, united, militant 
mass action for taking the destiny of the 
nation in their hands and. above all, in 
building up a national alternative of the left 
and democratic forces. Thank you, Sir. 

 

Shrimati Indira Gandhi may be the 
midwife. But the father of the Janata Party is 
the Janata itself. 
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SHRI K. K.    MADHAVAN:      You 
were in league with those people. 



20 I Motion of Thanks        [ 27 FEB.  1978 ]    on President's Address        202 
 

 
"Whatever be the fate    of     her party 

in today's assembly elections, Mrs. Indira 
Gandhi's next move will be to organise as 
many strikes and bandhs as she can in the 
next few months, it is   learnt. She will     
now concentrate on the labour front, and 
her helpers are already bus>y preparing 
for strikes in industrial undertakings 
wherever possible. Since the Congress (I) 
is      proving to be     a resourceful party 
what with a helicopter hired for Mrs. 
Gandhi's election tour reported at Rs. 4000     
per hour, and she stays in posh hotels 
while away from Delhi. 
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SHRI K. K. MADHAVAN:      What 
is the name of that newspaper? 
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SHRI U. R. KRISHNAN (Tamil 
Nadu): Mr. Deputy Chairman, Sir, it 
gives me great pleasure to participate in 
this debate on the Motion of Thanks on 
the President's Address. I am very g^d 
that the present Government has outlined 
its policies and the steps they are going to 
take to implement the promises they had 
made before coming 
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to power. But I have to say that in so many 
respects, the President's Address has not 
mentioned some of the burning problems. Not 
a single whisper has been made about the 
Centre-State relations. The House as well as 
the present Government knows that there are 
going to be so many confe. rences throughout 
the States on the Centre-State relations. The 
present Government is also aware that the Sta-
tes are demanding more powers and greater 
autonomy—and expressly the Southern States 
are making a demand for more powers in 
respect of States so that they could function 
efficiently in a federal structure. It is quite 
welcome to have more powers given to the 
States which are the federating units. Only if 
the States have more powers and sound 
financial status, the Central Government can 
function very efficiently. 

I have to thank the Prime Minister and 
other Ministers who visited Tamil Nadu 
immediately after the cyclone havoc for the 
immediate help that they have rendered to the 
victims. Even though the amount of 
compensation given to Tamil Nadu is very 
small, we are thankful to the Government for 
the timely help. The Central Government is 
also well aware that the Tamil Nadu 
Government has asked for more and I hope 
that they will render more help to Tamil 
Nadu. 

Regarding prohibition, I am very proud to 
say that only in two States in the entire 
country, there is total prohibition—one is 
Tamil Nadu and the other is Gujarat from 
where the Prime Minister hails. However, 
Tamil Nadu is losing more than 145 crores 
Per annum. There were many requests from 
the people of Tamil Nadu to compensate the 
State for this financial loss and I hope the 
present Government will take that fact into 
account and give some assistance to the Gov-
ernment of Tamil Nadu. 

About the unemployment problem, the 
present Government have not clearly stated 
what steps they are go 

ing to take. The House is well aware that this 
is a burning problem among the educated 
youth. I would like to mention one fact before 
this House. Immediately after the power of 
attestation of passports was given to the 
Members of Parliament, I used to get 20 to 30 
passports for attestation daily —and that too 
from the educated youth who are in search of 
jobs. If this trend goes on, our educated youth 
will be going abroad in large numbers and we 
will have to face, after twenty or thirty years, 
the .same problem as we are facing in the case 
of Indians in Sri Lanka, Burma and other 
countries. After 20 to 30 years, it will be a 
great problem for us to rehabilitate them, and 
in this respect also I think the Government 
will give due consideration. 

As regards the educational programme, I 
would like to express that already the 
Government of Tamil Nadu has taken steps 
and are going to implement it to suit the 
present .situation. 

Regarding family planning the Government 
has to be more responsive in implementing 
their scheme to see that the goal is achieved 
within a limited time. 

On thing which is silent in the President's 
Addr&ss is the language problem. Everybody 
knows that unless the language problem is 
solved within a specific and within a limited 
time it may strain relations between the 
Centre and the States. Our Government 
should try to solve the language problem so 
as not to impose Hindi on non-Hindi States. 

Regarding the industrial policy, I am very 
proud that the Tamil Nadu Government has 
succeeded in bringing its industry to the 
comparable standards obtaining elsewhere. It 
is following the policy laid down by the 
Central Government. Even in the Budget 
submitted last week the Tamil Nadu 
Government has given importance to rural 
based industries and small scale industries. 

I have also to congratulate the Government 
for appointing the senior, most Judge of the 
Supreme Court as 
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the Chief Justice of India. The President's 
Address has mentioned the appointment of 
several Commissions and the action being 
taken by them. But I am sorry to say that in 
this direction there is no mention about the 
the Sarkaria Commission against the former 
Chief Minister of Tamil Nadu. There was a 
mass discontent among the people of Tamil 
Nadu for delaying to take actions against 
former Chief Minister of Tamil Nadu 
regarding Sarkaria Commission's report. We 
have one of the eminent lawyer of India as 
our Law Minister and he can properly guide 
the government to take immediate action. 
With these words I canclude my speech. 

SHRI K. K. MADHAVAN: Mr. Deputy 
Chairman, I thank you very much for calling 
me. I would not waste your valuable time by 
way of introduction. Sir, what surprised me, I 
should say at the very beginning, is a report 
which says that while addressing the Joint 
session of the two Ho'ises, the President was 
compelled to make a commitment that next 
year he would speak in Hindi. It is said that he 
said this as a matter of compromise—I do not 
know whether he was intimidated—and spoke 
a few words in broken Hindi. This is quite 
surprising to me. I hail from the State of 
Kerala where Hindi is being taught for the last 
30 years as a compulsory language from the 
5th standard. Every student from the 5th 
standard onwards know.i a little bit of Hindi. 
That is the position. We are not hostile to 
Hindi. Hindi is acceptable to us. But this kind 
of bigotism on the part of the so-called pro-
Hindi speaking people produces counter-
action from the other side. Sir, it is these 
people who have compelled some peo. pie in 
some areas of South to turn against the lingua 
franca. This may be taken as a word of 
caution. 

I do not want to go into the President's 
Address nor the election manifesto of the 
Janata Party nor the Economic Polirv 
Statement of that Party. Ac, a matter of fact, 
Mr. Advani himself had forgotten his promise 
to the Members of this House made last year 

that every Member of this House will be 
supplied with a copy of the election 
manifesto of the Janata Party. When I 
reminded him a couple of days back, he was 
kind enough to give me a copy. I had my 
press clipping all right with me but that was 
not complete. Going through the Janata Party 
election manifesto, I want to say that I am 
now speaking on the post-mortem speech of 
that manifesto because Mr. Advani himself 
has forgotten  the manifesto. 

There are certain things said about 
the Scheduled Castes and Scheduled 
Tribes. I want to pinpointedly draw 
the attention of this hon. House to 
certain problems that have been rais 
ed not from this side but from the rul 
ing party side in their election mani 
festo. Though some of them have 
been reiterated in the Economic Poli 
cy Statement, some have been omit 
ted in the Economic Policy State 
ment. That is the trick of the trade. 
The election manifesto mentions cer 
tain things and the Economic Policy 
Statement mentions certain thing3. 
The election manifesto says that they 
will abolish private property. Haa 
anything     been done or      is 
there any indication that something will be 
done in that direction? I am not disappointed 
because I know what exactly the Janata Party 
is and what exactly was the inspiration that 
cata-pulated the Janata Party into power. 
They have their belief in everything 
mediaeval and if mediaevalism is the guiding 
spirit behind the Janata Party, there need not 
be any surprise. Unfortunately, when the 
Prime Minis, ter broadcast his first speech 
over the radio, he mentioned that he still be-
lieves in the trusteeship theory of Mahatma 
Gandhi. It was an honest statement. But what 
does it mean? Trusteeship in respect of 
capitalism means leaving the workers to the 
tender mercies of the capitalists. Trusteeship 
in term's of land means leaving the 
agricultural labourers to the tender mercies of 
the kulaks and landlords. Nothing more than 
that. Mahatma Gandhi had said so many 
things and had written so many things 
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but to tvy to reconcile all those things you 
will find very difficult. Anyway, I do not 
want to enter into that controversy. 

I am coming back to the election 
manifesto. What they have promised is 
this:— 

"Landlordism will be abolished. Surplus 
lands and other reclaimed lands will be 
distributed among the landless, particularly 
Harijan3 and • Adlvasis. They will also be 
provided the wherewithal effectively to 
cultivate their holdings." 

Something almost near to that has been said in 
the Economic Policy Stateme.it also. Then 
they have said something about casteism, 
untoucha-bility and all that. About the pro-
perty right they have mentioned at page 10 of 
the Manifesto: "In order to remove this 
specious alibi once and for all, the Janata 
Party will move to delete property from the 
fundamental rights chapter of the Consti-
tution, leaving it as an ordinary statutory right 
like any other which maybe enforced in a 
eourt of law." Here is a glaring contradiction 
in the promise made saying that they will take 
away the right to property from the 
Fundamental Rights, place it in the Statute 
Book so that it will be enforceable in a court 
of law. That is the strangest contradiction. 
Regarding the property right declaration made 
by this Government, this is a contradiction, I 
may be permitted to say. 

Then, about ths Scheduled Castes, 
untouchability and all that, something has 
been said in the Janata Party's ■Election 
Manifesto at page 22: "The stigma of 
untouchability must be effaced through legal 
and educational measurp.s—T emphasise, 
"le^al and educational measures"—and by 
social action"—I underline "social action" 
twice. 'The carrying of head loads for 
scavenging will be banned and alternative 
facilities provided.   The Party 
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The leadership provided by the Government is 
nothing but atrocities on Harijans. Now para 
40 of the Janata Party 'Statement on 
Economic Policy' Bays: 

"Needs of Change in Mental Attitude 

The Janata Party will work for a change 
in such of the values, attitudes and 
motivations of our people as stand in the 
way of economic development. Large 
sections of our society lack the urge to im-
prove their economic condition by their 
own efforts.'' 
Now I come to the most vital thing. I am 

sorry I have wasted a lot of time. What are 
the things that have happened? I read this 
from the "Times of India" dated January 16: 

"Mass rape, arson in Bihar village." 
This is about the atrocity committed on the 
Adivasis of a village called Jamatara, an 
obscure hamlet 6 km. from Dumka in Bihar. 

Earlier we had heard so much about Belchi. 
But earlier than that there were other 
incidents. Here are numerous press cuttings 
which speak in volumes of the atrocities on 
the Harijans soon after this Government came 
to power. That is the most significant factor. 
The time factor is most significant. I want to 
refer to the recent episode at Varanasi on 
January 24. Our revered leader, Shri Jagjivan 
Ram unveiled the statue of no less a person 
than Dr. Sampoornanand who did not believe 
in caste, who did not observe or any o'f the 
unholy things, and when the nation was 
getting ready for the celebration of the Re-
public Day, the statue was washed by certain 
people. I do not know who they were. The 
Government may say that they were from the 
other side, but some other people may say that 
they were instigated from the top of the 
Government. I do not want to apportion the 
blame on any body. But the real fact is that 
conditions have been created in this country    
during 

the last one year or 11 months wherein these 
happenings have taken place. That is the most 
important fact to be looked into. 

The other day, the Prime Minister was 
saying that he was prepared to take up the 
cause of the Harijans and that he was prepared 
to join them even in a satyagraha. I appreciate 
his intentions, honest intentions and bona-
fides but it is necessary on the part of the 
Prime Minister of a country like this to say 
that he will go in for satyagraha rather than 
implement the law. You should implement the 
laws in favour of the down-trodden people of 
the country. I am speaking not for me alone 
but for the crores of the people inhabiting this 
country with a '.leritage of their own. 

Thank you. 
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SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Deputy 
Chairman, as I come from Bengal, I will start 
with some aspects of the present situation 
there and in that process I will draw the 
attention of the Prime Minister to certain 
developments because this Government also   
comes into the picture. 

The Government, before it came to power, 
started with killings. Those incidents I 
narrated in this very House  to   the  Prime    
Minister.    But, 
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dates weue announced and so I do not think 
anything was possible for him to do about it. 
Then the CPM came to power. They declared 
that the mistakes they committed in 1969, 
1970 and 1971 would not be repeated and 
they would just carry on the administration 
for the welfare of the people and not from a 
partisan point of view. They started well and 
we from our Party, as we stated in the 
Parliament, said in the State Assembly that 
we would extend our co-operation to 
whatever do for the good of the people, bu: 
oppose and oppose tooth and nail anything 
that would be detrimental to the interests of 
the people. So, with that assurance from our 
side and from the side of the other opposition 
Parties they started functioning. 

Then the time came for the cultivation 
season. We found that the people, mainly the 
share-croppers who had received land during 
the Congress regime because they were land-
less labour, were one by one deprived of their 
lands. This was done both by the Janata Party 
members as well as the members of the CPM. 
The Janata Party did it because they thought 
that they would get protection from the 
Centre. The CPM did it to satisfy the hunger 
of those sharecroppers and marginal farmers 
who belonged to their cadre. There were 
killings, arson, etc. in many places. We drew 
the attention of the people towards this. As the 
PCC President, 1 personally took a deputation 
to the Chief Minister and handed over 150 
cases with instances where the lowest of the 
low in the rung of the social structure, the 
landless, the Scheduled Castes and Harijans 
were being deprived of their land, and the 
killings that took place. The Chief Minister 
came to the Assembly and on the floor of the 
Assembly he said: 'Yes. there are killings on 
the paddy fields but not by my Party. If my 
Party 13 involved, the victims was not the 
Congress.' It was very funny. The  vitvtim   
was  not      the   Congress, 

but the killing was there. He admits himself. 
And gradually it went on. But they gave a 
caution to the Party cadres to go slow. Their 
strategy was that they did not put up the red 
banners and they did not clock themselves 
round their necks as they did last time. But 
internally, their Party cadres started forcibly 
taking away the lands and also killings. 

I will give a recent example of some 
gruesome murders that took place. There is a 
tea garden called the Shambiang Garden in 
Darjeeling district, Kanngpong' Sub-Division, 
Sara Padan Police Station. 5,000 feet above 
sea level. It is a small garden. The CPM 
workers thought that they could hold 
everything and they started forcibly 
occupying the Union offices. 

They occupied the union offices and other 
places belonging to the Congress Party. 
Similarly, in Shambiang, where the Congress 
is having a very strong Union, in this small 
garden, they first started intimidating the 
members of that Union and they wanted to 
take over the Union. It is a very old Union 
held by the Congress. They had a rehearsal on 
the 20th January. Some CPI(M) workers came 
and mercilessly beat up two people working 
there and threatened the other saying that the 
next day they would come and kill the whole 
batch. On the 25th January, our trade union 
leaders, numbering five went to the police 
station at Gorupatan at 7 o'clock in the morn-
ing and they entered a case in the diary—I can 
give you the diary number also— and told the 
police that they had been threatened and that 
their lives were in danger and asked them to 
give them protection. That was their plea. At 
11 o'clock, after they came back, only an 
Assistant Inspector of Police in civil dress— 
he did not have even the police dress on him; 
he was not in his uniform— came to visit the 
garden with only one constable with a bamboo 
stick in his hands, and he called the trade 
union people and told them:   "Go and 
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join your duty". Having been persuaded. 23 
people came and they said: "How can you 
protect us? You have ccue all alone. You don't 
have your own uniform. How can you, protect 
us when they come and murder us?" He said: 
"I am a Government ofiieer. Don't you .see? 
Rest assured. I am saying this". At 11 o'clock, 
when they were still arguing and when the 
police officer was persuading them to go and 
start the work thi.'re, they found that about 200 
CFI (M) workers, armed with all kinds of 
weap ms they could lay their hands upon, like 
spears, bows and arrows, small daggers and 
whatever they could have, with festoons and 
banners, w ;re coming towards the garden. 
Then the labourers said: "How can you save 
us? Look: They are coming.". The officer said: 
"All light. Let me see.". But, as soon as these 
people reached that place, this officer fled 
because he did not know how to protect 
himself, not to speak of protecting others. 
Then these people came and surrounded the 
garden. So, for fear of danger to their lives, 
these labourers entered the factory and closed 
the doors and the windows and took shelter 
there in the factory. When these 200 people 
came, they tried to set the building or lire. But 
they could not. Then they tried to break open 
the windows and hack open the doors and 
entered the room by jumping into the tuilding 
from the roof and, Sir, one by one, they 
butchered six person^ in that room and 
mercilessly beat up the other persons. So, on 
the spot, nix persons were killed. The other 
injured persons are in the hospital. Then, there 
was a drier, a drying machine. The function of 
the drier machine is to dry the leaves and after 
the leaves are dried, they make the tea dust or 
dust tea. So, when they were tired of killing, 
they put one person inside that machine and 
put the machine on. The result was that that 
person was smashed, his body was smashed. 
Another 17-year old boy, was put inside that 
machine Because he was a little bit heavy, his 

two legs were outside and they could not 
crush his whole body. But he was injured and 
he is still lying in the hospital in a very 
precarious condition. 

For hours and hours—for about four 
hours—they went on doing it. Three of the 
five persons who went to the police station 
were killed on the spot. Three of the sons of 
the trade union leader were killed inside the 
factory. The bodies of two other sons had 
been found later on. So, when this gruesome 
news came to us, we sent a team of MLAs. 
Five Congress members went there. They took 
all the evidences. They went on the spot and 
came back. Shri K. P. Chhetri an elected 
Member of Lok Sabha from that constituency, 
also went there. He also investigated the 
whole thing. Similarly the local MLA 
belonging to my party, Mr. Davan 
Nargolwala, also went there. I sent a telegram 
to the Prime Minister seeking an interview. 
Then he was due to visit West Bengal with in 
a few days of this incident. I asked the Chief 
Minister of West Bengal three things on 
behalf of my party: One, an inquiry 
commission headed by a person of the 
Judiciary; two, compensation for the lives 
lost; and three, opening of the tea garden 
immediately and make all other arrangements. 
No person was arrested for five days. Then we 
started protesting. They just went there and 
arrested about 13 persons. But the main 
persons who were responsible for this 
gruesome murder are still at large. They went 
scot free what prevented the Prime Minister 
from seeing us, I do not know. On another 
occasion, I sent a telegram to him, seeking an 
interview on the Farraka issue. His office was 
prompt. The next day I got a reply giving us 
the date and time. This time I also expected 
that when this gruesome murder took place, as 
the Prime Minister he should know what is 
happening within India. May be, West Bengal 
is a State run by the State Government. I am 
not raising the whole question of law and 
order situation in West Bengal,  because I do 
not want this Go- 
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vernment to come up with an excuse a plea, of 
escaping the whole thing by saying that law 
and order situation is a State subject. We are 
sorry, we cannot do anything. I gave specific 
instances of this gruesome murder of the tea 
labourers and sought an interview. When I did 
not get any reply, I rang up the Chief Sec-
retary to know if they had received any thing 
and to check up whether it has been 
misplaced. The Chief Secretary, after enquiry 
told me: Sorry Madam, there has not been any 
instruction. Now, what is happening in this 
country? I want to know this. There has been 
no word of precaution or cautioning the State 
Government by the Government of India. The 
Government of West Bengal concedes our 
demand of payment of compensation, if live.3 
can be compensated. However, that was one 
of our demands. But what about a proper 
inquiry? So many inquiry commissions are 
going on in this country. Encouraged by this 
silence by the Government of India, only the 
other day in my own district there has been a 
gruesome murder of a share cropper. I have 
brought a photo along with a mass petition 
which I will submit to you. This is what is 
happening. In the name of the Union 
Government they think that it is beyond their 
jurisdiction and that they must have good 
relationship with each State Government. Yes, 
let the Government have good relationship 
with each State Government, because 
otherwise they lose the character of Union 
Government. But in what mannei? Can't they 
assert their rights? Can't they assert their au-
thority? Can't they even tell the Chief Minister 
to institute an inquiry? Is it an interference in 
the working of the State Government? 

5 P.M. 

I do not understand this. Sir, you know that 
I also had the privilege of sitting  in the  
Treasury     Benches  in 

my S-> rte continuously from 1952 to 1967. 
When I speak about this, I kno^r the 
jurisdictinon of the Government of a State and 
the Government of India. Repressions are 
going on. Atrocities on Havijans and the 
weaker sections are going on. Now, they can 
always escape by saying that it is the State 
Government which is responsible for law and 
order. Side by side, there is the demand from 
the Government of West Bengal which took 
the initiative for asking for more powers for 
the State Governments. Walls of lanes, by 
lanes and the main road are full with the 
slogans:'Give more powers to the State. 
Central Government does not have to enjoy so 
much power. We also know what are the 
powers that the State Government enjoys and 
what are the powers that the Govern-of India 
enjoys. When they are considering the 
Constitution of India, they may re-examine it. 
But that should not stand in the way of the 
development of the country and the States. 
Only one thing that the Government of India 
never gives to the State Governments is 
licensing policy of giving licenses and 
examining the question of licences. Only this 
much. Otherwise, the Railway cannot be 
handed over to the States. The Co-munications 
cannot be handed over to the State 
Governments. Military also cannot be handed 
over to the States. The Chief Secretary of the 
State Government has to write for the help of 
military if they want the miltary help. So, what 
is this slogan? What does it mean really? It is 
to divert the attention of the people from the 
main issues. Our party gave its election 
manifesto before they •stood for elections. Are 
they being implemented? Let the Government 
of India implement the manifesto given to the 
people before the elections by the Janata 
Party. Let the State Government implement 
the manifesto given t0 the people. This issue 
may be re-examined. I do not mind. During 
the time of Dr. fi. C. Roy beginning from 
1950, 1951 and 1952 till the Government of 
West Bengal was in the hands!  of  the   
Congress,   we   always 
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wanted larger share in each Finance 
Commission. Our memorandum carried 
only this point.    Give us larger share. 
That is one thing that any State Go 
vernment can want.    But to camou 
flage the whole thing in the name of 
powers to the State and to create    a 
bitter relationship between the Centre 
and the State is not a good thing for 
the people of India.    Even then, we 
do not think that the Janata Party is 
speaking on the subject wih one voice. 
Some  of  the Ministers  say:  "Yes,  it 
needs further study. It can be given." 
Some Ministers say: "No, no, you will 
make the Centre a weak Centre. They 
have no policy.   They have no direc 
tions.   Even on that vital subject, we 
do not find the Janata Party and the 
Janata Party Government going in the 
same  direction.      (Time   bell  rings). 
In West Bengal and in other States, 
we want the Centre to be strong. We 
are not in power today.    But we are 
the citizens of      India.    We want    a 
strong Centre.   But it does not mean 
that no more powers can be given in 
the hands of the States and they will 
not re-examine the issue.    When they 
are opening up chapters after  chap 
ters of the Constitution, they can also 
examine this issue.   But to avoid any 
vital problem will create more    mis 
understanding in this   country.   Look 
at the  results that are coming today 
from      different      States.     Speaking 
for  myself  and     my     colleagues.    I 
can   say   that   we   are   not   led   by 
one blow   of   wind   to one side   and 
by another wave to     the other side. 
We stand for certain principles.   Whe 
ther we win or we lose, we stick to 
them.    Sir, the Janata Party in every 
State  is  not  a   homogeneous     party. 
The Janata Party Ministries speak in 
different voices.    Sir, there is a Min 
ister  of   the  Cabinet  rank  in the 
Janata  Government who  admits that 
he is responsible for so many    sabo 
tage incidents in the Railways. He is 
still   in  the   Cabinet.      Why  do  you 
blame  our children for playing with 
fish-plates?      Well, you are harbour 
ing a Minister and I have no person 
al grudge against any Minister.     But 
look at this.    A person who is proud 

to announce that he is responsible f^r 
ail this and his union is responsive 
for all this, is still sitting in the Minis 
try Sir ..............  

THE MINISTER OF RAILWAYS (PROF. 
MADHU DANDAVATE): Where is the 
contradiction? 

SHRIMATI PURABI      MUKHO- 
PADHYAY: You have enough time 
to contradict me and contradict the 
people. 

So, Sir, at that time, the waye was in favour 
of us. This time, in the Lok Sabha poll, the 
wave was in favour of the Janata Party. But 
their failure in implementing or even attemp-
ting to implement the policies will take this 
country to chaos and more chaos. 

With this warning, Sir, I conclude my 
speech. 

THE PRIME MINISTER (SHRI 
MORARJI R. DESAI): Mr. Deputy 
Chairman, Sir, I must apologise for my 
inability to remain present throughout the 
debate and have the benefit of hearing what 
the hon. Members said about the Presidential 
Address. Even so I was here during the last 
one hour and I heard a few hon. Members' 
views and criticism on the Presidential 
Address. I have also gone through the reports 
of what has been said so far. What hs3 been 
said now, I find,, is typical of the general 
criticism that has been made. 

I will start with the criticism about the 
imposition of Hindi when it was said that the 
President should hot be compelled to read out 
the Address in Hindi. The President was not 
compelled and will, not be compelled. There 
is no question of compelling the President to 
speak in Hindi. If the President is able to 
speak in Hindi, then he will speak in Hindi. 
But that is not compulsion. And then again it 
is said that the President need not speak in 
Hindi. This would be going in the opposite 
direction.    I    do   not 
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know  why    this    is  said.    But  more than  
that,  a fantastic    statement has been       made   
that     the -Government has been spending Rs. 
100 crores every year on the propagation of 
Hindi.    I do not understand from where the 
hon. Member got this figure.   What is spent 
on the propagation of Hindi is Rs. 5.15 crores, 
one-twentieth of what was said. Out of that Rs. 
2 crores are given to the  States  for  this  
purpose  and  the rest is spent on the Central 
Translation  Bureau,, the    Official    
Language Committees,   Hindi   Sections   of   
the Ministry of Education and expenditure on  
Hindi relating  to  Foreign Affairs and  grants  
to  non-official    organisations.   It will, 
therefore, be seen that there    is    no    
question    of   spending Rs.  100 crores on the 
propagation of Hindi.    The    policy    of  
Government is very clear, namely,, that there 
is no question  of thrusting  Hindi  on  any-
body.   But the fact is that the Constitution has 
recognised Hindi    as    the official    
language;  at the same time, English is to 
continue" to be used until all the States accept 
it.    That is the present  position  and  that  
position  is not sought to be changed.    I have 
no doubt that the compulsion of patriotism 
itself will convince all States that it will be in 
the interests of the country to have    Hindi    
as    the    official language.   It" is forgotten 
that English is  not  one  of  the  languages  in 
the Schedule.    That also is  very significant 
and I am not responsible for it. This was 
unanimous and all the founding    fathers  of  
the  Constitution  did this.      It    was    done     
unanimously. Therefore, that significance must 
also be taken into account. 

SHRI G. LAKSHMANAN (Tamil Nadu): 
Mr. Deputy Chairman, on a point of order,. 
Sir. The Prime Minister has said that there is a 
constitutional provision for the English to 
continue as far as the people require it or 
want it. At the moment there is no 
constitutional provision. I have only 
demanded that such a provision should be in 
our Constitution. 

SHRI MORARJI R. DESAI: I never said 
that there is a constitutional provision to 
continue it as long as they demand it. This is 
the policy of the Government, I said. 
Therefore, that must be clearly understood 
and I am not going to make any constitutional 
provisions, as suggested. That is the policy. I 
d0 not know why that is asked for. 

SHRI G. LAKSHMANAN: The people of 
non-Hindi areas will require a constitutional 
provision and they shall have it if the unity of 
this country has to be achieved. 

SHRI MORARJI R. DESAI: We shall not 
have it. Loud voice does not make a thing 
more emphatic. That must be understood. On 
the contrary, that shows loss of confidence 
and less of conviction. 

Then,, much' was said about the Centre-
State relations and a dialogue at the national 
level which has been started by the Chief 
Minister of West Bengal. What I have said 
and said as a result of experience that I have 
had for many years past is that the 
Constitution has been framed by the fathers of 
the Constitution in a very able, understanding 
manner considering the needs of the country 
as a whole and also the needs of the States. 
The division of powers between the two—I 
think, is very appropriate and these powers of 
the States will not be affected in any way. 
That is what I have caid very clearly. It is not 
that we want only the Centre to be strong and 
the States to be weak. No. We want both the 
Centre and the States to be strong. If the States 
are not strong, the Centre will not be strong. If 
the Centre is weak and not strong enough, this 
country will not be able to hold together. 

SHRI P. RAMAMURTI (Tamil Nadu): 
Why not we have a dialogue on this question? 

(Interruptions). SHRI  MORARJI  
R.  DESAI:   I  am prepared to discuss with 
anybody who 
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wants to discuss with me. I have said it that I 
will discuss it with him too. But I am not 
going to call a conference and I am not going 
to attend a conference, let that be understood. 
That is not possible. Why should I ? Because 
somebody wants a conference, that does not 
mean that I should attend that conference... 
(Interruptions) Now, that dialogue need not 
'be started here. In any case, it is not 
necessary to do that. But I am only making 
myself clear in this matter. I am saying that I 
am prepared to discuss with whosoever wants 
to discuss it with me, not once but as many 
times as they want to discuss, so that either 
they get convinced or they convince me. This 
can go on. Until I am convinced, I cannot 
accept their stand. That is what I have been 
saying all the time. 

SHRI BHUPESH GUPTA; I am very 
sorry that you are taking this attitude. 

SHRI MORARJI R. DESAI: I am not 
saying I am sorry for what you said; I only 
say it is unfortunate. 

SHRI P. RAMAMURTI: That is equally 
unfortunate. 

SHRI MORARJI R. DESAI: Then the 
question comes of law and order about which 
it has been said that the law and order 
position has deteriorated and the deterioration 
is unprecedented. If they had said that the law 
and order position has not much improved, I 
would not have a quarrel with them, but 
when they say it has deteriorated,, I would 
say that this is only a political argument 
without any basis... 

AN HON. MEMBER: No, no. That is not 
so. 

SHRI MORARJI R. DESAI: That can 
always be said, but at least I am also entitled 
to say what I say from facts and figures. It is 
said from the fact that there are more strikes 
and more of student trouble now. It is 
forgotten that in 1975-76, this was all bottled 
up and nobody could say 

anything, and that bottling up had a reaction 
as soon as the freedom was restored. If is 
nobody's argument that the freedom should 
not be restored; it is nobody's argument that 
emergency should 'be there and we should 
govern through emergency only in order to 
keep law and order properly. That would be a 
disastrous attitude. Therefore,, there is no 
question of bringing in emergency like that 
for that purpose. The law and order position is 
being attended to and by and large, it is not 
worse than before. At least that is what the 
figures show. But what the more pertinent 
thing is, the Government was breaking the 
laws and doing all kinds of unlawful things 
before, during those two years, which is not 
now done by the Government at all. Not only 
that, but we are trying to see that if there is 
any wrong action on the part of the 
Government, we would immediately enquire 
into and take action. We are also improving 
the law and order position; but the Gov-
ernment of India has a very limited function 
in it. It is a State subject, and not a Central 
subject. Of course, when they refer to Delhi 
the Centre is certainly concerned with it. The 
Centre is also responsible for it. I cannot, 
therefore, say that that is not the Government 
of India's responsibility. 

SHRI K. K. M.ADHAVAN: What about 
the States run by your own party? 

SHRI MORARJI R. DESAI; After all, 
when they want the States to be independent, 
that is, to exercise their powers independently 
without interference from the Centre,, they 
want a double standard from me for the States 
which are governed by my party and for the 
States which are governed by other parties. Is 
that a democratic thing? Let my hon. friend 
think of his own State. What is happening 
there? Commisions have to be appointed there 
for what has been done, that is, the State of 
Kerala from where my hon. friend comes. 
Therefore, I see things like that and I am 
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not sitting in judgment either. I am only 
saying that law and order situation must go on 
improving. There will never be a day when no 
crime will be committed whatsoever. I do not 
think that can happen within living memory 
because human nature is not going to be 
perfect. We must go on reducing crime to the 
minimum and constantly go on doing that. 
This is the attempt which this Government is 
making. The working of the police has been 
so distorted and wrog that it takes time to 
improve it. It is not the fault of those who are 
there. It is the fault of what was done in the 
past. But now, that has got to be undone and 
changed and we are trying to do it. It cannot 
be made merely by force or by another law. It 
can be done only by proper education, by 
proper execution of laws and efficient 
working of the Government machinery as well 
as the co-operation of the people. That is how 
it has got to be achieved. I do feel that steps 
taken to that effect will show results gradually 
as the country will see. 

Now, something was said about what was 
happening in West Bengal, about law and 
order. I cannot sit in judgment on that now, 
nor I am going to give any opinion about it, 
without going into all the facts and be convin-
ced about it. But whenever instances come to 
my notice of a dis-order of some sort, I do 
bring it to the nofice of the Chief Ministers 
concerned and they also reply to me. I would 
not say that they do not reply to me. But they 
have different versions to make and, 
therefore, one has to go further into it. It is 
also a question of persuading them to see this 
viewpoint and not forcing them to do 
anything which I cannot do. Of course, if a 
condition arises in any State where it totally 
fails and there is anarchy, this Government 
certainly steps in. But it steps in only to see 
that the people have a new chance to have 
their own representatives elected again. Only 
for the purpose of elections, the Central 
Government will 

interfere, but not for imposing President's 
Rule. That is the policy of this Government. 

SHRIMATI PURABI MUKHOPADH-
YAY: Mr. Deputy Chairman, may I interrupt 
the Prime Minister for a moment? We never 
suggested President's Rule. You might have 
got two versions. That is why we demanded 
an enquiry commission. The Prime Minister 
perhaps knows that in Assam and in the elec-
tions in the eastern region, the C.P.I. (M) and 
the Janata Party went together and the 
C.P.I.(M) assured that if they are elected, they 
will allow the Janata Party and help the Janata 
Party to form a Government. Is that one of the 
considerations for not instituting or asking for 
institution of an enquiry? 

SHRI MORARJI R. DESAI: I do not 
understand what the hon. Member wants me 
to say about. In Assam* there has been~ho 
understanding between the C.P.I. (M) and the 
Janata Party. 

SHRIMATI PURABI MUKHOPADH-
YAY:    I was there for a fortnight. 

SHRI MORARJI R. DESAI: Therefore 
what? Among political parties, there may be 
some election adjustments. That does not 
mean that there is a coalition between the 
two or that there is an agreement between the 
two on everything. It does not mean that at 
all. In this case, there was no adjustment 
either. But in some States, there were. 

SHRI P. RAMAMURTI: I would like to 
point out t° the lady Member that as far as 
our Party is concerned, our party's declaration 
of support to the Janata Party to form a 
Government in case the need arises is a unila-
teral decision. It was a declaration made by 
us. 

SHRIMATI PURABI MUKHOPADH-
YAY: Sir, will you allow me to reply to the 
hon. Member? 
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SHRI MORARJI R. DESAI: I do not want 
my hon. friends to get into a discussion now. 
Otherwise, I will be left with little tiine to say 
what I have to say. Therefore,, I think, they 
should discuss it amongst themselves. I do 
not want to get involved into it. 

I do not think my hon. friends are novices 
in politics. They should not forget what they 
had done in the past. Let "them remember 
that. They need not tell me anything about it. 
About atrocities on Harijans, I hope and trust 
my hon. friends do not make it a party 
question. 

AN HON. MEMBER: Nobody is making. 

SHRI MORARJI R. DESAI: You muGt 
treat it as a national question and see that all 
these things stop as quickly as possible, 
wherever they are happening. I cannot say 
that atrocities have not taken place but there 
are cases, may be between Harijans and 
Harijans and between AdivBsis and Adivasis, 
and still it is said as ^ atrocities are being 
committed by some other people. That also is 
not correct. Formerly these thi'ngs were not 
being given prominence, in the press for two 
years, but now, of course, it happens with 
great prominence. I do not object to that 
prominence being given to this but giving it a 
wrong angle is certainly dangerous. I would 
certainly like that this should be published 
properly so that we also know how we control 
the situation. Therefore, this publication is 
necessary. And I would like to see that we 
reach a day soon when no such thi'ng takes 
place and untouch-ability disappears entirely 
and becomes a thing of the past. We also want 
to see that the Adivasis and the weaker 
sections of the people .... 

SHRI BHUPESH GUPTA: May I invite 
the attention of the people here that on the 
24th of November in the Madhya Pradesh 
Assembly the Minister himself admitted that 
between March   and   November   last  year   
105 

Harijans  were  murdered  in  Madhya 
Pradesh? 

* 
SHRI MORARJI R. DESAI: I have 

already written to the Chief Minister about it 
and I have asked to know the facts. 
{Interruptions). Thousands? I do not know 
whether my hon. friend knows what 
thousands and hundreds mean. If this is the 
way the figures are to he given, who is going 
to believe them? 

SHRI BHUPESH GUPTA: What about 
105 murders in a few months? 

SHRI MORARJI R. DESAI: I have already 
said that. If my hon. friend does not want to 
hear what can I do? I have aready said that I 
have written to the Chief Minister. As soon as 
I read it in the newspapers I wrote to the Chief 
Minister about this to know what facts are, so 
that I can say something about it. I have 
written to all the Chief Ministers. I am writing 
every time anything comes to my notice and I 
am trying to see that all those people who are 
concerned with these things are brought to 
book quickly and are properly dealt with, so 
that it becomes a deterrent to such incidents in 
future. But that is one aspect of the case. We 
have got to go further into it and also take 
measures to strengthen these people, so that it 
is not possible for others to do anything like 
that to them. That is also a direction in which 
we are taking steps. It is for that purpose that I 
have said that if Harijans are oppressed 
somewhere and they are going to dc 
Satyagraha, I am prepared to strengthen them 
by joining it. That is. the meaning of it, not 
the meaning that I want to make some 
demonstration like that. The spirit of it ought 
to be understood, and if the hon. Member 
wants to criticize me for that purpose i have 
no quarrel and I have no objection to it. 

Coming to the question of the Minorities 
Commission, it was said that it has no 
confidence of minorities. Does the hon. 
Member who spoke represent all the 
minorities or even his own minority?   Who 
can claim that?    And 
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what is the use of saying that it does not have 
the confidence of minorities? It has not yet 
begun its work. Before that if you say that, 
what is the meaning of it? Therefore, if that is 
the attitude taken upj then it will be verv 

difficult for anybody to work properly, for 
such a Commission also to function properly. 
Therefore, I will beg to my friends to see that 
such criticism are not made only to throw 
some stones at us. They can throw as many 
stones against us but not agaittst the work that 
is being done for the people who want to be 
helped. The Minorities Commission has been 
put up very properly and the Chairman fa also 
an able person, well known. If they say that 
ho is a capitalist, he was also a socialist. 
Where is the question of being a capitalist? 
And I do not know whether some of my 
.socialist friends or some of cny communist 
friends are not connected with some of them. 
I know some of them are. Therefore, what is 
the use of saying capitalists one way and 
capitalists another way. That is not the right 
way of discussing anybody. 

PROF. MADHU D AND A V ATE: There 
is a word of secularism and not socialism. 

SHRI MORARJI R. DESAI: Then it is 
asked if we will Gtick to secularism. We will 
certainly. There is no ques. tion of not 
sticking to secularism. But secularism means 
respect for all religions. It does not mean want 
of spiritualism altogether, as the English 
definition says. It means respect for all 
religions. And I would go as far as to Gay that 
if somebody does not believe in religion and 
calls himself an atheist honestly, I would also 
have full respect for him. It is not a question 
that one should have respect for a person who 
believes as you believe. One should respect 
all beliefs. That is the spirit of India. It is no-
thing new; it is there for thousands of years. 
But we have heard about it many times. That 
is our frailty, but not the frailty of the culture, 
or the 

frailty of the philosophy. We have to be equal 
to it and see that we carry it out properly in 
the spirit of our culture and that is what we 
are seeking to do. 

Then, it was said about MISA that we are 
not abolishing it. We are abolishing it. We 
have said that. Then some thing was said by> 
my hon'ble friend opposite that the President 
said last year about economic offences also 
and that is omitted this time. Therefore, we 
seem to be neglecting economic offences. 
That is not true. 

SHRI BHUPESH GUPTA: The two 
statements are there. 

SHRI MORARJI R. DESAI: Those 
statements should be read properly. It does 
not mean that the same words should be 
lifted. It means very clearly . . . 

SHRI BHUPESH GUPTA: Please credit 
me with some knowledge of English. 

SHRI MORARJI R. DESAI: I do credit  
you  with  more knowledge  of 
English. 

SHRI BHUPESH GUPTA: I respect your 
knowledge of English Please read these two 
statements. 

SHRI MORARJI R. DESAI: I readily 
accept the greater knowledge of my hon. 
friend because he was educated in E'ngland 
and I was not. But I do not expect him to be 
objective and impartial. That is where the 
meaning becomes different. Now he can say 
that I am not object-tive. I cannot say that I 
am completely objective. Nobody can be 
completely objective. That I grant, but some 
are more; some are less What we are doing  .. . 

SHRI BHUPESH GUPTA: I can 
understand it. Last year, that was your stand.   
Today you have changed. 

SHRI MORARJI R. DESAI: No, we have 
said the same thing—that we are examining 
the laws.   We had said 
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there that we were examining the laws to see 
how best these offences can be stopped. That 
is what we had said and that is what we are 
doing 'now. We are not trying to curb any 
political work of political party. That is not 
what we want to do. But if there is violence—
and there are indications of it in several 
places; then we have t0 take preventive action. 
If we do not do that, then we will not be 
doing our duty. And, therefore, we want 
proper safeguards hich nobody can doubt. 
Preventive detention will be for a shorter 
period and not for longer than a year. That is 
what is said. .. (Interruption)... .Well, that is 
not the point here for discussion. Therefore, I  
am   only   mentioning   the   points. 

SHRI BHUPESH GUPTA: President is 
being misused. 

SHRI MORARJI R. DESAI: Then the 
question of Urdu was raised and it was 
alleged that I got angry, that I said in anger 
that Urdu was the cause of India's partition. 
Now I do not know how he said that. The 
hon'ble Member must not have been present 
there; otherwise he could never have said 
that. It is something fantastic. Whe'n they 
said that Urdu was being neglected by the 
Government of India, then I gave them the 
history. 

SHRI MOHAMMAD YUNUS SALEEM 
(Andhra Pradesh): Sir, on a point of order. I 
was myself present in that assembly where 
the learned Prime Minister expressed his 
views. If the tone in which he spoke did not 
demonstrate his anger. I don't know what 
else. 

SHRI MORARJI R. DESAI: Now he refers 
to the tone. Now he refers to my tone. He will 
say that even now I am angry That is what he 
will say. It is 'not a question of being angry at 
all- It is a question of seriousness. If my hon. 
friend cannot see any    difference between     
seriousness 

and anger what can I do?    I cannot he'.p it. 

SHRI MOHAMMAD YUNUS SALEEM: 
That was the feeli'ng of everybody. 

SHRI MORARJI R. DESAI; I know I have 
crossed sword with my hon. friend many a 
time. And that is why I am not surprised at 
what he says. What I had said was that if 
Urdu has become weaker today it is more 
because the Muslim League, which was 
responsible for the partition of the country, 
considered and propagated that Urdu is the 
language of the Muslims. That created a reac-
tion and that reaction injured it. I am not 
interested in keeping it weak or injuring it. I 
avn interested in seeing that it receives -
upport. But when it is said that I should 
introduce it as a second la'.iguage in U.P. or 
Bihar it is not possible for me to do so. Under 
the Constitution it is for consideration of the 
States. I also said that if the States adopt it, I 
shall be happy. On the one hand they say that 
Centre-State relations should be proper so that 
the States are strong and on the other ha'nd 
they expect me to interfere with them at every 
stage. Where will this attitude take us? So on 
the question of Urdu that is the attitude of this 
Government. I have the highest respect for 
Urdu which belongs to India. 

Another question raised was about prices. 
Now they are seeing that the prices are getting 
under control. They have also seen that the 
prices are no higther than what they were in 
March last. That is not a small achievement 
against heavy od6!s. Then it is argued that 
extra money supply is not tenable. I agree. I 
have said that many a time. We are trying to 
see that we do not take to the strategem of 
excess    money sup- 
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ply. We will devise proper methods to see, 
that no inflationary trends affect the level of 
prices and no in-fationary use is made of 
supply of money. Nor do we want deficit 
financing to continue for long. We want to 
stop it. But immediately to stop it becomes a 
very difficult proposition on account of the 
manner in which the whole econocmy has 
been kept in a muddled position, if I may say 
so. That is where the whole difficulty lies. It 
may be that those who were responsible for it 
thought that they were doing good to it. I do 
not doubt their bona fides. But the result has 
been that the whole economic condition is in a 
difficult position. Therefore, we have to 
rescue it from that position. On the one side 
we have to see that development goes ahead in 
the rural areas and also in heavy industries, in 
agriculture, education and in all other fields. 
On the other side, the resources have been so 
muddled up that it becomes difficult to 
increase them. We have to find out a way and 
that is what we are engaged in doing at 
present. 

Strangely, a refernce was made to the 
working of the Shah Commission, that 
reputation of persons appearing before the 
Shah Commission is not safe. What am I to 
do obout it? If they appear before the Shah 
Commission and if their statements are 
published and if those statements take away 
their reputation, is anybody  else  responsible  
for  it? 

SHRI K. K. MADHAVAN: On a point of 
information. It was reported in the press that a 
running commentary is being made by the 
presiding clficer of the Shah Commission. 

SHRI MORARJI R. DESAI; Well, I am not 
going to sit in judgement over what Justice 
Shah does in the Commission. I have no 
business to tell him to do anything. But I do 
not see that there has been any unju- 

dicious behaviour in any way. He has been a 
man of the highest judicial integrity and 
independence, one who is not cowed down by 
anybody in the whole world. That is his integ-
rity. That is his courage and I respect it and 
value it- Therefore, he was appointed the head 
of the Commission. 

But if things are being exposed and they 
become inconvenient, why blame him, I 
cannot understand. Let those who go before 
him behave properly. If they do not behave 
properly*then what.... 

SHRI YOGENDRA MAKWANA 
(Gujarat): His integrity was doubted by your 
colleague, Mr. Fernan-des and others. 

SHRI MORARJI R. DESAI: Well, they 
were obviously wrong at that time. That is all 
that I can say. Now they do not say anything . 
. . {Interruptions) . . . And then it is said even 
lawyers appearing before it are threatened 
with prosecution. Now I don't think that 
Justice Shah will do anything which is against 
the law or improper or out of vindictiveness. 
As far as I have read, he has said that there is 
no question of taking sides; he will see what 
the truth is; that is all that he is finding out 
and nothing else. Well, I do not see how he 
can in any way be charged like this. I cannot 
understand it. 

The question of family planning 
certainly is important. It is true, 
there was some adverse reaction to 
family planning in the last year be 
cause of the terrible excesses commit 
ted during the Emergency period, but 
now we are trying to get it over per 
suading the people to see that it is in 
their own interests to see that the 
size of their families is limited, and I 
Co not think there should be any peo 
ple who would not be persuaded in 
this matter when properly approached 
and this is on which we are now con 
centrating our attention upon. At the 
same time ____  
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SHRI JAGJIT SINGH ANAND (Punjab): 
But your Minister says that he hates the 
words "Family Planning" 

SHRI MORARJI R. DESAI: He does not 
hate the words "Family Planning". He wants 
to make it more effective according to his 
definition of it. We have accepted it also. It is 
the definition of the Ministry. 

SHRI SHYAM LAL YADAV (Uttar 
Pradesh): Let us know what is the result of 
this effectiveness. 

SHRI BHUPESH GUPTA: Did you ask 
your Health Minister who he meant the 
author was when he said he has read "Hilton, 
Milton and Shakespeare"?    Who is that 
Hilton? 

SHRI MORARJI R. DESAI: You better 
ask him, why ask me. I was not present when 
he said that. Therefore, I cannot say anything 
about it. You can ask him... (Interruption)..   
Well, if that way everybody is to be asked 
about what he said, I do not know where my 
hon. friend also will be. He can also be asked 
about many things which he says. 

SHRI BHUPESH GUPTA: He might have 
said.... 

(Interruption) 

SHRI MORARJI R. DESAI: One must not 
be one's own law. 

SHRI K. K. MADHAVAN: On a point of 
information. This paper was not with me 
when the hon. Prime Minister was making the 
statement questioning the validity of the 
figures I gave. In the Lok Sabha, the Times of 
India of the 23rd   .   •   • 

SHRI MORARJI R. DESAI: I do not 
yield ground; I do not think you can say it. 

SHRI K. K. MADHAVAN: Uttar Pradesh 
reported the maximum number of 1,382 in 
three months, from October to December, 
1977. This was reported to the Lok Sabha by 
Mr. Dhanik Lai Mandal. 

SHRI MORARJI R. DESAI: Papers write 
many things. Papers also wrote that Mr. 
Palkhivala wars going to become and Chief 
Justice of Supreme Court. 

SHRI BIPINPAL DAS (Assam): It is not 
the paper. It is the Minister's statement in the 
Lok Sabha. 

SHRI MORARJI R. DESAI: Some of the 
papers wrote that Mr. Palkhivala was going to 
be the Chief Justice of Supreme Court. Then 
another time he was made Finance Minister 
also. There are many such things stated by 
some of these papers. Therefore, one cannot 
take such statements in one's support. 

SHRI BIPINPAL DAS: This is not a paper 
report. The hon. Member is quoting a 
statement made by your Minister in the Lok 
Sabha. 

(Interruptions) 

SHRI MORARJI R. DESAI: If my hon. 
friends do not want me to say anything, I will 
sit down but this is not the way to hear it. And 
this was not done to them when they were 
saying all kinds of things. This is not the way 
to deal with the debate and it is possible that it 
is not convincing to them. That I can under-
stand But that does not mean that I should not 
be allowed to say what I have to say. But this 
is what is happening. If at every stage there is 
in. terruption like that, what can I say? I know 
what he says when he is in. terrupted—not 
even interrupted, only when I make some 
point; even then he says so; I do not ,say 
anything. But he is incorrigible in this matter. 
He is a lawyer. 

SHRI BHUPESH GUPTA: Yes, Sir. I am 
incorrigible. I have to be incorrigible because 
of the way you treat us. 

SHRI MORARJI R. DESAI: I am glad that 
he accepts that. 

SHRI BHUPESH GUPTA: Yes, I am 
incorrigible and I will    continue 
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[Shri Bhupesh Gupta] to be so.   I will 
continue to be so because you  are  
investigating  into  the JNU trouble    .   . 

SHRI MORARJI R. DESAI: This is again 
taking law into his own hands. 

SHRI BHUPESH GUPTA: Witch-hunting 
is going on there.. .  {Interruptions) And we 
are incorrigible, and not you I 

MR. DEPUTY CHAIRMAN; Order 
please. 

SHRI MORARJI R. DESAI: He can do all 
sorts of things. 

SHRI BHUPESH GUPTA: You can talk in 
that language... (Interruptions), I would say 
that you are incorrigible. Sir, if he uses such 
language, 1 will hit back. If he is incorrigible, 
he is a danger to the country. If I am 
incorrigible, you lose very little. You should 
realise, Mr. Morarji Desai, that we are not 
children. We have also grown in politics; you 
have grown in politics. We have 
differences—only differences. Don't try to 
use such words as 'incorrigible'. I would say 
that you are a hundred times more in-
corrigible than I am. 

SHRI MORARJI R. DESAI: All right. My 
hon. friends now will realise.... 
(Interruptions). Let my hon. friends realise 
that when they say something like this, others 
also can feel offended; but I do not say any-
thing. When I say that he is incorrigible, I am 
not saying something which he has not 
accepted. Why does he want. . . 

(Interruptions) 

SHRI BHUPESH GUPTA; Sir, I did not 
utter a single word and say that Mr. Morarji 
Desai is incorrigible. I questioned the 
Government's policy brought things to their 
notice. It is you, Mr. Morarji Desai, who are 
incorrigible. Such an attitude we shall never 
tolerate. 

SHRI MORARJI R. DESAI: Don't 
tolerate. 

SHRI BHUPESH GUPTA-. You may be 
the Prime Minister of the country, but we 
have also our .self-respect. 

SHRI MORARJI R. DESAI: Who says: 
No? But, how am I going to tolerate? But I 
am tolerating it, and I will, because I am non-
violence and he is not. That is the difference 
between us... (Interruptions). Let them qualify 
before they understand Mahatma Gandhi. 
Even to understand Mahatma Gandhi, let him 
qualify. Then I will talk with him. 

Then it is said that Mahatma Gandhi's name 
is misused by the Janata Party. In what way 
do we misuse his name? We are not quoting 
him in order to justify ourselves. On the cont-
rary, we say that we want to follow his line of 
action, his methods, and what he has taught 
us. That is what we are trying to follow. H we 
fail, it will be our fault. But that does not 
mean that we are trying to take shelter behind 
him. That is very wrong to make such an 
accusation. I do not know why that is done. 
But when there is nothing else to say what 
else can be said? That is how all such 
criticisms are made. Well, I have no objection 
nor any quarrel with it. But then, if I explain 
these things, why should there be any 
objection to it? If they cannot agree with me, 
let them not agree with me. But then if I do 
not agree with them, should I also do the same 
thing with them, when they speak? How will 
we carry on a debate in this House, I do not 
know. That is what I am pleading all the 
while. It is not that I want to do anything. 
How can I? But am I also not entitled to plead 
with them that this is not the way to carry on? 
We must observe the rules of the House. But 
sometimes they are not observed. And 
therefore we get into difficulties. Now, where 
am I to complain against it? I am only 
pleading about it with my hon. friends, that 
this is what we have got to see, that is how in 
debates we can come to more useful 
conclusions and we can do things much 
better, which may be even of common benefit, 
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of common understanding, in which both of 
us can agree. In what we do not agree, we can 
differ. We can agree to differ—that also we 
can do— and we can go our own ways, in a 
friendly way. But, why take up the kind of 
attitude that is being taken to make 
allegations in the manner they are doing? 
This is what I am not able to understand. But 
I think it will take some time before we are 
able to wipe out our habits of the past. I thank 
all the hon. Members for all the frankness 
with which they spoke. I wish the frankness 
were accompanied by more facts and less 
vehemance.    Thank you very much. 

 MR. DEPUTY CHAIRMAN; Now I shall 
first put the amendments to vote please. 
Amendment Nos. 1 to 132, 152 to 184 and 
204 to 206 are in the name  of  Shri  Sanat 
Kumar  Raha. 
* Amendment Nos. 1 to 132, 152 to 184 and   

204  to  206   were  negatived. 
MR. DEPUTY CHAIRMAN: Amendment 

Nos. 145 to 148 are in the name of Shrimati 
Hamida Habibullah. 

* Amendment Nos. 145 to 148 were 
negatived, 

MR. DEPUTY CHAIRMAN: Amendment 
Nos. 185 to 195 are in the name of Shri 
Ramanand Yadav. 
*Amendment Nos.  185  to  195     were 

negatived. 
MR. DEPUTY CHAIRMAN: Amendment 

No. 200 is in the name of Shri Triloki  Singh. 
*Amendment No.  200 was negatived. 

MR. DEPUTY CHAIRMAN: Amendment 
Nos. 207 to 235 are in the name of Shri 
Ananda Pathak. 

Amendment Nos. 207 to 235 were 
negatived. 

MR. DEPUTY CHAIRMAN: Amendment 
Nos. 236 to 247 are in the name of Shri 
Bishambhar Nath Pande. 

* Amendment Nos. 236 to 247 were 
negatived. 

MR. DEPUTY CHAIRMAN: Amendment 
Nos. 248 to 262 are in the name of Prof. D. P. 
Chattopadhyaya. 

Amendment Nos. 248 to 262 were 
negatived. 

MR. DEPUTY CHAIRMAN: Now I shall 
put the Motion to vote. 

The question is: 

"That an address be presented to the 
President in the following terms:— 

'That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on thz 20th February, 1978."' 

The  motion  was  adopted. 

 
The House then adjourned at 

fifty-two minutes past five of the 
clock till eleven of the clock on 
Tuesday, the 28th February,  1978. 

*For Text of the Amendments vide Debates   dated  the    22nd     February, 1978. 


